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BEFORE THE NATIONAL GREEN TRIBUNAL AT

PRINCIPAL BENCH, NEW DELHI
I.A. NO. 687 OF 2024
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VERSUS
UNION OF INDIA & ORS. .... RESPONDENTS
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2. | Annexure R-1
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OKHLA BIRD SANCTUARY.

A COPY OF GOOGLE MAP IMAGE SHOWING THE DISTANCE 34
BETWEEN THE BOUNDARY OF THE TOWNSHIP AND
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BEFORE THE NATIONAL GREEN TRIBUNAL AT
PRINCIPAL BENCH, NEW DELHI
[.LA. NO. 687 OF 2024
IN
ORIGINAL APPLICATION NO. 506 OF 2024

IN THE MATTER OF:

VARSHA AGGARWAL & ORS. .... ORIGINAL APPLICANTS
VERSUS

UNION OF INDIA & ORS, .... RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF NEW OKHLA INDUSTRIAL
DEVELOPMENT AUTHORITY (‘NOIDA/RESPONDENT NO. 2’)TO I.LA. NO. 687
OF 2024 FILED BY APPLICANTS

MOST RESPECTFULLY SHOWETH:

[, Sumit Kumar Nayak, aged about 31 years, son of Shri Radhe Shyam Nayak, having
office at New Okhta Industrial Development Authority {("NOIDA/Answering
Respondent”}, Department- Planning department, do hereby solemnly affirm and

state as follows:

1. That | am presently serving as Manager, in New Okhla Industrial Development
Authority, herein Respondent no. 2 ("NOIDA/Answering Respondent") in the
present application. I am well conversant with the facts & circumstances of the
present case having perused the records pertaining to case available in my office. |
am authorised to swear the present affidavit on behalf of Respondent no. 2 and

competent to make the present affidavit.

2, | say that all the averment made in the Application, which are not borne from
documentary record and contentions raised in the Application and which are not in
cansonance with law are denied. No pleading in the Application shall be deermed

to have been admitted unless it is specifically admitted by the Answering




924
2

3. | have read and understood the present Application before filing the present Reply
Affidavit. | crave liberty of this Hon’ble Tribunal to file a detailed para-wise reply to

the Application as and when required at later stage, if any occasion arises.

4. That instant Application for interim stay/relief is filed by Applicants, inter-alia
seeking following relief from this Hon’ble Tribunal-

L. to grant Stay/Injunction against Project proponent i.e. Respondent no. 3
thereby restraining him, their associates, contractors & Sub-Coniractors,
servants, agents, successor, assignees, whatsoever, etc. from any type of
construction or destruction of any nature in the Disputed property i.e.,
property marked as ‘A’, 'B’, 'C’ & ‘D’(Property bearing plot nos. D-15 to D-
31) including the Jogging and Cycling track till the pendency of the present
case.

.  That the Respondent no. 2 i.e. Noida Authority be directed to submit before
this court the foliowing documents: -
a) All Approved Project plan/ Map of the Township called Jaypee
Wishtown including those changed since 20089 till date.
b) Deed of Declaration of Project/ Society of the Applicant’s called
Apartment owners Association of Paviliocn Height and Pavilion Court at
Jaypee Greens Wishtown, Sector-128, Noida, district Gautam buddh
Nagar along with all the Annexures, Approvals & Maps, etc. with all the
changes/ approvals in Deed of Declaration and Maps since the year

2009 till date.

5. It is respectfully submitted that the Applicants has failed to identify any
specific violation of environmental norms allegedly committed by NOIDA.
The present application appears to be a deliberate attempt to misuse and

abuse the judicial process, as it is based on distorted and misleading

assertions intended to misguide this Hon’ble Tribunal. It is further submitted
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6. The Applicant is attempting to mislead this Hon’ble Tribunal by asserting that
Jaypee Township ("Township") falls within the ambit of Eco- sensitive Zone
(“ESZ") of the Okhla Bird Sanctuary. However, this assertion is contrary to the
facts established under the relevant notification issued by the Ministry of

Environment, Forest and Climate Change.

“Extent and Boundaries of Eco-sensitive Zone-

(1) The extent of Eco-sensitive Zone ranges from 100 meters to 1.27
kilometers from the boundary of the Okhla Bird Sanctuary in the
district of Gautam Budh Nagar of Uttar Pradesh and South East
District of the National Capital Territory of Delhi.

{2) The Eco-sensitive Zone is the area up to one hundred meter from
the eastern, western and southern boundary and up to 1.27
kilometers from the northern boundary of the Okhla Bird Sanctuary
up to Dethi Noida Direct fly over across the river bed, situated in
Gautam Budh Nagar district of Uttar Pradesh and South East district of

National Capital Territory of Delhi.”

A copy of notification dated 19.08.2015 of Ministry of Environment and
Forest, and Climate Change is marked and annexed herewith as Annexure R-

1.

7. It is pertinent to mention that the boundary of the Township commences
from Sector-128, Noida, along the Noida-Greater Noida Expressway. The
distance between the boundary of the Township and Okhla Bird Sanctuary is
approximately 7.70 KM. This clearly establishes that the Township is situated
well outside the notified ESZ of the Okhla Bird Sanctuary. Therefore, the
claim made by the Applicants is not only erroneous but also an attempt to

distort the facts before this Hon’ble Tribunal.

A copy of google map image showing the distance between the boundary of
the Township and Okhla Bird Sanctuary is marked and annexed herewith as

Annexure R-2.
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8. The River Ganga (Rejuvenation, Protection and Management) Authorities
Order, 2016 (‘the Order, 2016’) was issued by the Government of India to
establish institutional mechanisms for the effective rejuvenation, protection,
and management of the River Ganga and its tributaries. The relevant sections
of the Order 2016 is reproduced below for the ready reference of this Hon’ble

Tribunal-

3.(l)”flood plain” means such area of River Ganga or its tributaries
which comes under water on either side of it due to floods
corresponding to its greatest flow or with a flood of frequency
once in hundred years;

(ze) ”tributaries of River Ganga” means those rivers or streams
which flow into River Ganga and includes Yamuna River, Son River,
Mahananda River, Kosi River, Gandak River, Ghaghara River and
Mahakali River and their tributaries or such other rivers which
National Council for Rejuvenation Protection and Management of
River Ganga may, by notification, specify for the purposes of this
Order.

L T Y]

6. Prevention, control and abatement of environmental pollution in
River Ganga and its tributaries.-

(3) No person shall construct any structure, whether permanent or
temporary for residential or commercial or industrial or any other
purposes in the River Ganga, Bank of River Ganga or its tributaries
or active flood plain area of River Ganga or its tributaries:

Provided that in exceptional circumstances like natural calamities or
religious events at traditional locations, temporary structures can be
raised after prior permission of the National Mission for Clean Ganga
acting through the State Ganga Committee and the District Ganga
Committee:

Provided further that in case any such construction has been
completed, before the commencement of this Order, in the River Bank
of River Ganga or its tributaries or active flood plain area of River
Ganga or its tributaries, the National Mission for Clean Ganga shall
review such constructions so as to examine as to whether such
constructions are causing interruption in the continuous flow of water
or pollution in River Ganga or its tributaries, and if that be so, it shall
cause forremoving them.
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A copy of the River Ganga (Rejuvenation, Protection and Management)

Authorities Order, 2016 is marked and annexed herewith as Annexure R-3.

8. It is respectfully submitted that as per NOIDA Master Plan 2031, the dam
constructed by the Irrigation Department demarcates the flood plain area on
one side, while the area on the opposite side has been designated for urban
development, wherein the entire township is situated. It is further submitted
that the Answering Respondent has not accorded any sanction for
construction activity within the flood plain area to the project proponent,
which has been specifically earmarked as the River Front Development

Zone under the said Master Plan.

10. The Answering Respondent respectfully submits that no permission for any
construction activity has been granted by NOIDA on the floodplain area of
the Yamuna River. Furthermore, the Answering Respondent has not violated
any provisions of the River Ganga (Rejuvenation, Protection and

Management} Authorities Order, 20186.

A copy of NOIDA Master Plan 2031 is marked and annexed herewith as

Annexure R-4(Colly).

11.The Applicants has incorrectly asserted that the Answering Respondent
approved the layout plan in 2009, whereas the said layout plan was duly
approved by NOIDA on 16.12.2008. It is further submitted that the layout plan
annexed as Annexures P/5 and P/6 in the Original application does not
demonstrate that the areas marked as A, B, C, and D were designated for
green or recreational land use, thereby attempting to mislead this Hon'ble

Tribunal with false and baseless assertions.

12. It is pertinent to note that layout plan sanctioned on 16.12.2008, allocated

only 12% of the township's total area for green and recreational land use as

per prevalent building byelaw. A copy of approved layout plan dated
16.12.2008 is annexed as Annexure C-2 in the Counter Affidavit filed by

NOIDA on 19.04.2025.
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13. 1t is important to note that the revised layout plan was submitted gy
Respondent No. 3 to the Answering Respondent on 05.03.2014. Prior to
granting approval for the revised layout plan, NOIDA duly invited objections
from all stakeholders vide public notice issued on 25.11.2014 in both
national and local newspapers, namely Business Standard and Mahameda.
A copy of Public Notice dated 25.11.2014, published in the national and local
newspaper is annexed as Annexure C-3 (Colly) in the Counter Affidavit filed

by NOIDA on 19.04.2025.

14. 1t is submitted that after issuance of a public notice dated 25.11.2014, no
objections were received in response to the revised layout plan submitted by

Respondent No. 3 to the Answering Respondent.

15. Subsequently, a revised layout map was approved on 20.02.2015 {"revised
layout plan”) by the Answering Respondent, covering a total land area of
1062.84 acres (as against the originally planned land area of 1235 acres),
was approved. This revised layout plan includes details of various schemes
to be developed under different categories. The revised layout plan was
approved considering the residential density outlined in the master plan and
ensuring the provision of all necessary community facilities based on the
projected population. A copy of layout map dated 20.02.2015 is annexed as
Annexure C-4 in the Counter Affidavit filed by NOIDA on 19.04.2025.

16. The revised layout plan was approved as per NOIDA building regulations,
2010 ("NOIDA Building Regulation"), the detailed land distribution in the

revised layout plan is reproduced hersin:

Land use Distribution in residential sector 128, 129, 131, 134 on land area

1019.55 acres.

St Land use distribution Area (in | Area ( in| Area (in
hectares) acres) percentage
of total

area)

@_}; T e
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s Land under residential 246.6991 609.31 59.76
land use

2, Land under commercial 10.6170 26.22 2,57
land use

3. Institutional and 35.5201 87.73 8.61

community facilities

a. | Land under community 6.6760 16.49 1.62

facilities land use

b. | Land under institutional 21,1222 217 5.12
land use
¢. | Land under Health use 77218 19.07 1.87
4, Land under Green/ 61.9160 152.93 15

Recreational Land use

5. Land under Roads and 58.0364 143.35 14.06

Transportation

Total Land under Master Plan 412.7886 1019.55 100

Residential Zone

6. Total Land under Master 17.5255 43.29
Plan Level Shopping/
Commercial centre in

Sector 129

Total Land Area 430.3141 1062.84

17.The land use distribution in the revised layout plan was duly approved in
accordance with clause 24.12 of the NOIDA Building Regulation, which
requires the allocation of 15% of the township's total area for green and
recreational land use. It is important to note that the layout plan approved on
16.12.2008 initially allocated only 12% of the land for green and recreational

purposes. However, following the enactment of the NOIDA Building

Regulations, this allocation was increased to 15%, and the revised layout
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Regulations. A copy of clause 24.12 of NQOIDA Building Regulations is
annexed as Annexure C-5 in the Counter Affidavit filed by NOIDA on
19.04.2025.

18. It is respectfully submitted that the revised layout plan of the township was
approved after receiving environmental clearance granted by the Directorate
of Environment, Uttar Pradesh, vide its letter dated 09.06.2009, which was
subsequently extended vide its letter dated 04.01.2017 and further extended
vide its letter dated 30.06.2020. A copy of the environmental clearance dated
09.06.2009, 04.01.2017 and 30.06.2020 is annexed as Annexure C-6{Colly) in
the Counter Affidavit filed by NOIDA on 19.04.2025.

18. The objections raised by the Applicant regarding areas marked as A, B, C, and
D on the layout ptan dated 16.12.2008 are irrelevant and does not warrant
the indulgence of this Hon'ble Tribunal, as the Applicant fails to substantiate
its claim that these marked areas are designated for green and recreational
purposes. It is pertinent to mention that, as per the revised layout plan, all
areas marked as A, B, C, and D fall within the boundaries of the approved

revised layout plan.

20. Specifically, area marked as A falls within Group Housing Plot B-56, area
marked as B is located within Institutional Plot H-3, area marked as C is
designated under Group Housing Row-Houses, and area marked as D is

situated within the Jogging Track area, as per the revised layout plan.

21. The building map for the proposed group housing project at area marked as A
and the proposed institutional area at area marked as B have been duly
approved by the Answering Respondent on 25.11.2021 and 01.04.2024,
respectively, and construction activities are ongoing at the site in accordance

with the approved plans.

. Furthermore, the building map for the proposed row houses at Point C was

duly approved by the Answering Respondent on 13.07.2018 and

Q-
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undertaken at the site as on date. Additionally, the proposed jogging and
cycle track at Point D has been constructed in accordance with the revised

layout plan,

23. As perthe revised layout plan of Township, Plot Nos. D-15 to D-31 are clearly
demarcated, and no bridge is depicted between these plots. The area where
a bridge is shown in the revised layout plan corresponds to a designated
cycle track/jogging track, which has been developed in accordance with the
revisad layout plan and is partially constructed at the site. Furthermore, the
building plans for Residential Plot Nos. D-28 and D-30 were duly sanctioned
by the Answering Respondent on 05.01.2024 and 14.05.2023, respectively.

24, The Applicants has failed to implead necessary and proper parties in the
present application i.e. the allottee's of area marked as D against the relief is
sought. That non-joinder of parties in the present proceeding violates
established legal principles requiring the presence of all interested parties

for proper adjudication.

25. 1t is submitted that no area of earmarked in the revised layout plan as green
has been converted for commercial use. In every approved layout plan 15%
of the total area is shown as green and recreational as per the NOIDA

Building Regulation.

26. It is respectfully submitted that the Applicants has failed to substantiate any
alleged violations of environment norms by the Answering Respondent. The
present application along with the Original Application appears to be
deliberate attempt to waste the valuable time of this Hon’ble Tribunal. It is

further prayer that the application be dismissed in limne with exemplary cost.

DEPONENT
gha HAe TUd
ERIFICATION: -

EERZET
erified at Gautam Budh nagar, Noida on this the 18" day of August 2025
that the above named deponent do hereby verify that the contents of

g IR
o ‘\ paa}
U Qrﬁ-\l‘iﬂ)
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Paragraph No. 1 to 26 of the aforesaid affidavit are true and correct to my
knowledge and belief and no part of it is false and nothing material has

been concealedtherefrom. @”\
/

DEPONENT
%a.,ﬁ (FdreT)

ATTERBTED

RAMBIR SHARMA
Advocate Notary
(G.B. Nagar)

1 8 AUG 2026
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SUMIT KUMAR NAYAK

Date of Issue :01.03.2024
Vatid Upto : 31.12.2026

Sign. of tssaing Authorry ‘

OFFACE :
Main Administration Buliding,
Sector-6, Noida-201301
Distt. Gavtem Buddha Nagar UP. (lndia)

Date of Birth : 16.07.1394

Biood Group :Be

Ema. Cont. Person : Amit Kumas Nayak

Ememency Contact : 3415110813

Residencs Address : Vill-Surdapar Shukla
PO .-Deepgasrh
Tehsil-Gola Bazar,
Gorakhpur-273408

Permanent Addrass : Vill-Surdapar Shukia
PO.-Deepgarh
Tehsit-Gola Bazar,
Gorakhpur-273408

Emp. Mobile No. : 9856454530

™
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Signature /
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' ANNEXURE R-1
o He o Teo-33004/99 REGD. NO, D. L% @99

Che @az&ette of India

EXTRAORDINARY
W |]—@UE 3—3T-GUL (ii)
PART Il—Section 3—Sub-section (ii)
Wit | getfora
PUBLISHED BY AUTHORITY

| 1761] = Tooelt, gTa, ST 19, 2015 /907907 26, 1937

No. 1761] NEW DELHI, WEDNESDAY, AUGUST 19, 2015 /SRAVANA 26, 1937

AT 94 30T ATy Tadd HAread

sfergEAT
T feeft, 19 s, 2015

_ FLHT. 2262 (H).- AT TLHR & GG, G T STaarq Taad Garad FT JFEq==r . $1.31. 2499(3)

T 24 TadeT, 2014, ST WTXT & TSI, STETET, 9797 11, €€ 3, SU€e (i) # usdy asem asad, et afic
I TR ST F Siree] Get eqreed F A A ariRatis @3l S 9T w5 # oy, srey st swfi
&1 7 off, formd 37 aft srfeat &, 9% so8 wwifag g & guraar ff, 9g arde &, e v & e &
TETIT &9 § Ih Sferg=r it wiaar sar i Suwse w2y 4t 7% off, @16 7 fi g0y % o andry s gerrg w1 g
T

3R, I STTUGEAT BT FqIA5e FTT qTe0 Tog= it IagT a1 24 Faqwax, 2014 F7 597dT F7 ST F 8T
LERI

3T, wm‘rﬁﬁm&r@wzﬁw&rﬁ ¥t sfegt qar gt &yt gorEl 97 FHe g gy
[EEIRE T EIR Dk

I, AT AR AEAT &l WA TE ST TSAET F SIH B YT qGRAT § SAgh T a9y
T ST T & [Reeli(uaefieh) i gret § i scae wea Tsa § w3or T 2
3 s weft srsraToor i e FeTgET 8-
SEL : AATY T Jea<l HIAT Srger de R Ar@ar 4% de; F9AT 3% T 7€t fRoeft Arwer dor sud qa ¥ e
F @S F FANYTOT H T FIAT ¢ fohg TH TCh & FATS 19T F O &l qaor 781 8

ZfEoT: SrEwT 93, 2T 9, WW(%W@WWWWW*)WW@WWWWW
fRTor &2 € | srfeter T e AT §

3555 Gl/2015 (1



935

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SECISQ'E)]

UA ST TATE 4 T AT HT AT FGT & | ST TATE S8 Uk qedd § T Aoela ¥ &= F 5 F A9 H AT
HLAT G 1 4 2.5 THeTHIe a7 § 3T 0T SO we & w9 & &y ohmar

afeey : 2rgl =TT g wfea=T S0 F7 F07 F7a7 § | 90 48 67 WHa 9T g S TR UF T g §ve
fFaTSrarg | ,

ST st well sty AT g F @€t deT § welg afdet F et ¥ ey § o Srar g 7 @t a6
Toramet wfert (errT 6,000 wfert $i 324 worfaah) w1 @fdat % duw geftag B w7 § 6w = avarey § s
aTel HEeaqol qierdt § FETgE, g, T, E1eT, FiT, gea@ e | F ;

AT ATARTT & AT AT F & a7 IaH Gt $ BT sofagt % w6 w1 qu #3777 6 37w AHE AT a9
I qATETOT T T AT TR Ay 3 '

A% sAraert eft srsareor it @l wfemst o sfanft it & |t fex o F a w ol wead dmr & 1.27 e F
B1F T aTTerRa e S yaiaer 47 gtz & arifeafos 997 S & w9 d<fEng ofre giera w1 srays 2 147 § o

g, afesredt oz =ferft #fimr & uF frandfter 7 % fiaw o srgar gaft srowgroog €1 2foeft F91 F 1.27 fermfex
&1 o W ATTOMST G FIEFATI! T TTATe FCAT ATLAF 51 79T § |

I, A, Fead LRI, TATEOT (FET0r) W, 1986 F fAuw 5 % suthaw (3) ¥ Ay afsd vatawor (gwam)
FEfaer, 1986 (1986 &7 29) #T &Ter 3 &7 ITLT (1), ST (2) & e (v) T @T (xiv) 3 S9em=T (3) 5737 To
orfRAFT T TART F3 §U, I 9297 UF H S aaft arygreeg i g6, ufvwsft siw et fremr d ot e aw v &

T ST TS AT U7 &7 Reelt 7 Feadr #1697 T 1.27 Fheltofiet o % & v sraw gaft sy oo fas
a4l oA % w9 F srfegf=a w3t g, Rrawr Feawor faar g, sefq -

1. wrffRerts daat S @1 e s et Fiwrd--(1) draem et e i e w2 F e g8 T
e ST ToErT TSTETT T & 3 2fErr 7d e & 6 dex § 1.27 a9 wiRafe w3 S fen |

(2) urifRerfas Fa<t S S & gaT, gfemeT o efiroft dhmr & o diex o o Sreer wEft armog £ o9 d
HAT & ALl wrd SfET a% T4 T F e 9% 1.27 FerdieT 9% swt 9o ¥ 9w g7 TR (o o
ST o & &t F 2fEroft oJff forer a6 S ger €

(3) @ TEiT SeATg F AT ST HT AR HEE S 6 AT 5 SfOw=AT F 9udy 1 F w7 F goy

R
(4) wrffearfaes wast T & aredy diar % wgayel Hedt # I=fiia # ara REaE g sfvg=ar ¥ |1y
IOMEY 2 F T H g7 3 | _ '
(6) wfefeerfas Fa<t st % sfla< s FTer & gy 8 AT g I evdT fgE ww ety ) deriar AT =
S Terg=T % T IuTE || % w9 ¥ gurag £
g I 3 wifkRu e T S A ST At Wi Tt T g gfte B s et 2 |

2. giivRafas €9dt s F forg siafes wgritsmT - (1) ddfea o7 g mRRufds 938 s ¥ ward)
THEA TS o (o0 T HGGAAT & THIT H TR T q78 T &7 99 F Hra ey o n sie Bty 9640
T TaamTt & uewe & si=fers wgraT A S 9T ST % Iew w2er [ TS eeT e 8 el Foger
gL g1 sTgATTeT gl 37aig - .

(i) &, TgtaTer it g7 g yee ;
(if) T weer 77 et e ;

(iii) eTET smaTe fEwre

(iv) T ;

(v) IreTor wEEe 3 fFer



' k[smnf@vg 3(ii)] Wmu%ﬁvw : 3

(vi) TS 8= aTe fer 14
(vil) 716 Fefor frwmr a1 =iy o Mt S

(viil) q-TrerEs; i

(ix) SmOeT Y=Y |

(x) 3T TR FguT Fe=ror /Rt wgwor fzErm a7 |

(2) sr=fers wgrasT et &t ¥ qregrR, Reme s BeEt F e, ATATE &A1 F yae, Sof g9
TG, W T T, Wmﬁmwmﬁwmﬁmgwwﬁwﬁ&uﬁﬁwm%ﬁm
ﬁﬂﬁW%Wﬁﬁmeg%ﬁqmaﬁm

(3) WW@@WWWQ@W,WW,ﬁﬁ%WW,@W
ST arraTeft &, efiert, = sror Rt sk gedt emreat #r g w0 |

(4) Wﬁm%@wﬁﬁﬁmwﬁwgﬁﬁﬁwwmwwm%4ﬁﬁ%mﬁ%
w4 (2) ¥ fafAfese wdwart F faftawa % R fffis o

(5) TH THIT AAT ST HIEEL A1SAT &= ey Fr T % T AT FHT Y |

3. TSy & T 30 S a1 39 ST G T ATALAAT & Iqaell o 797t 07 & Forg Aafafaa
SUTT FA(T, AT -

(1) -S9aT- arifRafadt g4t 7 # a9, gor o, ﬁ@"%—:r msﬂtn?ﬁw%m?%%qﬁﬁa
WFWWWWWWWWWHWWW%%H@WW

Ty aTRfeafast @9t S & aT 1 i ¥ dufadT Fr aried afify £ freriet o sk o g
%ﬁﬂﬁ?ﬁwwaﬁmmwwsﬁﬁ@mﬁ%maﬁtwwﬁrﬂ4eﬁwﬁ%§ﬁw(2)%mﬂ‘—r
Faffdse e wear 24 @ik wx wear 27 § yftag wrdwet F o srmsma R o1 a3, AT~

(i) g s forfaw; i

(ii) 79T STer F=rr:

i TR €Y S 3 AT ¥ sor G avelt it 3R w7 gaT T we aT Al Ry

n‘amaﬁrmw%q&mmaﬁnﬁwm%mmﬁmi%%gwﬁw aﬁ*aﬂ‘(m
T Hare F Fedty wew Ay gg ¥ B s

W@Hﬁﬁﬁﬁ?wﬁgmwﬁﬁﬁ%ﬁawﬁﬁﬁwm ¥ afEd ey =0 3w &0 ¥ e st &
AT Al T ST |
(2) W&H—nwﬁ&wﬁmﬁﬁsﬁ?%%ﬁmqﬁﬁﬁmﬁmmﬁ, FAT -

(i) srifeafas wadt T % sfiqe it Fu wofeq frargenat a7 Bemm oot BTt o Se
wiRRafiw wher ifRafis-fear st oRfefs B g aRfafs HIET S i FET AT 9%
mmaawwﬁ?ﬁgqt@wwﬁ?wm,wwaﬁ?aﬁﬁmﬁww,w
FLH GI ST Fes 1 ARTests fAgidl & aaqare g

(i) wrifRafie w3 S faft off s & wfrmtor 6t sl 8 e

(iii) SH=rforh WIS T SATHIST fRT ST a5 BT wded Brameanat ¥ e s o1t 9 arefis

. WW%WHWWW%W&T%MWWW@WWWW%
ST ;
(3)%%—%%%ﬁm%ﬁmﬁwﬁm@ﬁsﬁ?m%ﬁw

ﬁﬁ%ﬁﬁm‘rwﬂ;wﬁsﬂ?qﬁ%%ﬁm%,@mﬁw,wmﬁ,mﬁmﬁwﬁmﬁw,




937

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART 1I—SEC. 3(ii)]

15

e, v, SPATIEY, @et wET iR 7 ORI fRT ST U e S 63T T gwRer F g o
Ao ¥ T AT ATErE F @ W % Sfa SO AT AT e T A e e wgr IS w1 W g |

(4) &t wgWT - TATETT FAWEr AT ST 9 AN SeT W AT TS TS S el 9, arg (g
ferareor dre freeron) farfege, 1981 (1981 7 14) % Syasl & e, TR fRafas w58 S 5, gt wguor & Rg=m
¥ forg wrtests Rigia T fBfam 6 fezmm w2 avar arfesnr g |

(5) TR TENOT - T TEHTT 4T ToF T AW I TR/ THLTHT 757 e LT, A (TEU
o @i fee) sfafiaw, 1981 ¥ suadt & smar, qifeafys @9d s #, gy wgww ® FEE % o
T frata iR B £t Seer s grar g gem |

(6) afzaTEt F1 e - iRafis G347 S i Susia afgera s F Eer s (squr e a
o) srfafiaw, 1974 (1974 =7 6) F ST F AATL g7 |

(7) B STTE @ (1) 31 e F1 Foer FrargEm o Sem-

(i) TR Rerfires S5 S 3 318 srafare T FITeT FEa-aeeT U AT See AT €. F7.97. 908(3) T
05 fardaw, 2000 g7 HeEIT TEHTC IR THIAT AMCTOE e qaiiy (e T garew) Faw, 2000 ¥ susdl &
AT fFaT s,

(ii)mmﬁméﬁw&rmﬁﬁwﬁwmﬁﬁmmﬁ%ﬁqw%ﬁﬁwm
FAA '

(iif) S frsfreofte ATt &7 SfmTa: @1 avTHT A7 I G F T & QAR FoRaT S

(iv) srrataes gt & faem et wafaof w=iea Ofa 9 g

(8)@31%@@@&@-%%@&%%@3%%%@%%% EEER R LI EC AN

¥ eRTel qataTe ST e AT g WO fErEEAT 8. F1.E.630(3) T 20 |ors, 1998 S ffe
STTere (waee S gaTer) fRaw, 1998 F s % srqarT gy e |

(9) 7 wfae - ufiagd 1 ar TREfEEt srare ¥ sge GafE g eI g g6y ¥ i
ST # AT Iudy sfdwia fy ol s U ' o9 a7 siEias qgraeEr & 9 g ST 9wl
TRYTATSETT ST T 87 IeT G AT 3 werd JITEETT g At Y S 9, weiedd g
wfafafaat w1 fewm Faat s faant F sgam e 536 |

(10) *MaR® Td d1gd Y&rer

(1) ward drem F RO F A9 AARS T FOSWIN AT T,
(i1) v wfy ¥ EE FaAl § 98y YEE Bl G @ Bl gerd] o,

(ii1) fam ofiR <@ % yorer WRIaT @1 gATH W @ TG gGTa S Al 3 A B Al A
FT & <ATH SUANT B FErar aa; 3N

(iv) uferdi @ gard) dies & SR (16 SRRER 9 15 A1E) O WETE B UftE ey Gl g H
vl argee R ywrer & SUEET BT iedned BRAl | '




7' -[wm 1187 3(ii)] ARG waggmw 5

4.WWWﬁmﬁwmmmW—ﬁWﬁﬁaﬁﬁmﬁ%ﬁ
T JATHT TG (For) e, 1986 (1986 F7 25) & Iuae ¥ Fqa ST 9w A1 € 7 areoft F Ffafss
{fa 7 fafaafae fmg s, spafy -

_ HTTo
FH 9. [ERIES LS éﬁ'nﬁrf%tqﬂﬁ
(1) (2) (3)
gfafig fhareey
1.7 | arfuiSas waa, TR fiT @EE | (F) A7 @A (A @R 95T @), TeaT it @t i s
T ITHT FrEA T IHTEAT TeT # AT arafas weE FSarRel e
srFegRarTal & foary whifag ghh;
@) T G, HIAH T Sga9 AraTed # e g
(fafaer) /. 1995 #7 202 &.u7. et Rrgerare s@m
T §OHIT & AT § meer arde 4.8.2006 3w R
arf=ar (1) & 2012 &1 435 &7 WEIUT T9HTH 9T
TR F AT § arE 21.04.2014 ¥ S R H
A H FEAT g |
2 T Tl & F=TaAT T fEetas "ga<t s & fiaT 7S a7 B e @t w5
FEER ST 78l g |
% ST AT ATg FT 72T AT e aguer | Ay fAfaat % srgam wifg (s suetia F famn) |
FIRT FCT a7 IHT 6T w17
4 forell afEera qaraf &1 swar | vy et % s afafg (s vt F ) |
7 FeqTEA :
g Wﬁrw@w“raﬁ“«:ﬁeﬁﬁﬁ grifeafds g3t S ¥ ftax Ay arforems geat s
FATYAT FTe! it w79aT F7 e T8 o s

ST TR 1 ariotsas sqam |« fAfeat & srper vt (@rger svafda F fam) |

TC gga 5 faege aiEemt o) | an Rt & srar siiftg (e syafia F fam) |

EEIERRCIEGIE IR n
T 18 TG 2T e | @y fafeat F sgare afafg (s svetea ¥ fam) |
afawior frrser arfifRufas T3S sim % ofia< & off wore =7
7 At srema Agr faT ste REm ey amiet
i AETHT AraegwarAt  SaE st we dear 24 di)
e g7 28 ey o gfafoa 2
10. oTTR &7F &1 ITEhT T farferat & s {qaap(mmsqa aq & ) |

11, | 1l sor Ferat o wagt & F | ofRafRs w9 @ ¥ smmaim skeld @ o
FgTEIRE  afgets ek Bt | srafrst & Mo sRiftg §
FTIreT &7 AT

faffafag arsey

12. | FET A FEL (%) ST BT § wEH TTOF 6 g ergata ¥ AT =,
TR AT Trorea A7 s g 92 gt 7 wers 7E anft
(@) ge1T Ft Fer$ d<fda Hda a7 v afRfay a7 3o
el ST Y AT F Iwet F sge Bt gnft

13. Y yorrferat § e afigdT ar fafeat & st Rfaafag g

14, | SIS ST HATeT e S | (%) iy & il & aeafas R T aXg @ Ry
Lo e ST T TSR (Fag S AT S7r) Sregerer g |
(@) e, arforfeas m%mm@aﬂ-{g%i




THE GAZETTE OF INDIA : EXTRAORDINARY

939

s T e F o defie GfRems wtwor
forfT erge enfer 2 e s faqe ofvomm # 4
%ﬁmﬁwﬁn,‘%ﬂ%l

| (3T) TFR! AT S5 & [GEF AT Agl gl |

(%7) ST % HEWor AT TgNvl, {Sad ofavia F off g, & OF
F forg a9t gory o sTdEr

15, | UTETdE 9w METET 97 qaer e § | Iveiig sfeEia F qEww #7 deangd T S e
TSR QQHTQWG%HKW WWNWWW%W@WWW
T T3 SITEET |
16. aea el A eI STadl &7 | IHd Fadl o g a7 |
gffAwior
17. | Zredt #) @t F femm ofwst | e AT F sy ffhafia g
CEIEERIE
18. | TA=mr gl H1 Ser ST A7 | ST vl gureTa fRytor s wy Ao surg gur ang
| I qge FLIT TAT AS FEH F | FATATCEN |
gfawior '
19, | U H o1fas A @ dwes | @n) G@fEEt F oo arfihes wwiee F o e
g | arfifRafas 95 9 % sfigw afq &=1 a7 =7 gt
S & I FAT |
00, | fEeft werfaat & gg= a1 faferat sl si=fos wgratsmn & st Rfagfag g
o4, | whed ¥ @afag Gharsary o& | arg Rt & sefia faafag € '
F FOT H FEAT oH fEETEHArT
AT
Do | TETET BTN ST AET qet H EeH | o &t F sedfiw AR g
23. great 3T @ie & faem giae | @ f@feet & e RfRetEa g
TS AT
24, | FTTOISTE wIEAATE S gIiET ar fafert & srefta fafagfae €6
s | RETEE B o ATt % st fafeatie gr |
og | FMANG 3R AET TBTY | (@) TERT AW @ IRE O ARG TR P
| SUIRT =g G|
(@) =X I & SR SARGI © dT8T YHIET B 799
@ B gErar ST |
(M) &= 3R Td | Y@ WadT B FAaH W ©
T 9ol & [ @ 91T H @i @ RFaH Sud
B Fgrar &7 |
(&) O webTer BT YRINE BeAT TAT UeT e NI
o [qEING JhTeT @ SUINT @] Uiedlied Bl |
aftfa HwrdwHarT
o7 | BT WY gTO @ W7 @ | O ¥ @u dfafeRy B egide faww a=ide
Y fiT I yaEt F oAy | "eEed @ aqaR A fear SR |
YA, TLATHH F, S iy
I wgeEdt 9o
0g. | AT S AT GERESEECEIREEIS
o9 CRECINEACI i &7 & Ferar fear s |
30, Sfas gdr ey =7 ¥ Ferar fear e |
a1 | @HT TR v few ghw | wfew w1 F serer Rarsmo

ST %7 T FTAT

[PART 1I—SEC, 3?1’2]




& [‘iiTJT [I—E7E 3(ii) ] WWU%4QTVW 7
| 18

5. v Ty wiiRefas @3t S wefed wfif- (1) 387 v griRfeafas 93t 59 & g9Te Al ¥
WW@QTWWT@WWWW@?WW%W waﬁ%wwaﬁﬂﬁﬁfﬁmﬁzﬁﬂﬁ%m
ST, ST e & e aonf, st -

() ST e & forg wrtedt @y fefife aoay & Mo o, sufq -

(1) o= afE, v iy o - STETE |

(i) wew Afa, Sy vy A 98 . - HeH

(i) W e, IR wew ygyur faar 9 -HEH

(iv)  Sed? 0S¥ WYOR GN Yo af @ forg A fiffe wifReafidt sic wafaor ¥ & & o6 R
Frdre EE

(V) SR U WYEGR ENT Uh a¥ @ forg A e TS % & H FTE FE @ A qHET ST a7
TF g -geHy

(vi) smaTe 2 gt FomT fawmT, sew R g a7 g - T

(Vil) Trstea fFT, Sead waer a<e T uRaf | - geey

(viii) =g frsm, s vy g &1l ' - T ;

(ix) wefare frem et ey

(x) FaTeT Wt a7 Ffderd _TeeT

(xi) Tt TreTHT ST 8 Rt a7 gfafa® - HeET

(xil) e g=ofla aree - F7E i,

(E)-WWWW%W%WWWWWWWWW el d
T e, aryfe -

(i) q&7 wl=a, wredty Tt OsT & Rt ' - ALY
(ii) Waﬁaﬁwmﬁa—maﬁ - g5
(iii) "ee wiE, fReeft sgoor P 9 - gTE ;
(iv)  Trfr ot w7 dor Redlt WRAN 50 v 98 & Rig 79 R orRRefidr st gt 3 de
7 s fawy fAewsy - 959 ;
(v) it Trsremft aow dr Reelt WROR g1 Ud a & Ry A P e a0 a @ i
FERL €A1 7 U gfafafer - g
(vi) fewel faema witrwor & ufiffy | _ - e
(vii) iy TrraTt Trow 8 Reeflt AR&R B o R o1 wfaffy - HIET

(viii) =T e serdex ]



941

8 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(ix) Hefe o a7 sfeEr , JE—

(x) STR WS wcwre @1 Ui jp—

(xi) e 7= S aTée, oL T e S e ‘ e AR
6. e fraes

(1) ST T uTiRe e gl S Tt Tw FftaEaT & SUsyl & FAITed #f A el I |

(2) wrfefRefes T34 SF o 9E g9 & TAE T a7 §AEd S ATegEAr 1. #1633 drdE 14
fRdere, 2006 &1 et § ¥ wrefte wienterg et s T sfdmeaT % 427 3 % el wroft & w9 (3) § 721
Rt yRftg wRERTT ¥ e oy e I GarserTt 6 zor § aeafas Ry sl garet o smafia
Ty T griRataE gaer W ariedt wfifa g g5 & Sl o o afegEeT § swdet F sdi u"
e Rl & oy FEg g F TATE 3K a9 gATed & [idy i Srus :

(3) o SfRg==T ¥ 47 4 % el wroolt F w0 (3) F v ffafEy vfefvg frnwet ¥ e, v a@R w
rtereT ST A AT i AT Seat e, 1533 aTi 14 fdeax, 2006 F AT ¥ st H aeT G
Trrrererrar, forg wfeafora 787 T a7 B, wig wiiifeafos @98 9 & ama &, U5 Searerdl & areafas fafafkdy
Tt T9TEl U emETRE Oeg w4 uRaias ga4d s gl afafy g deter £ el ¢k 59 "9l
fafigros wferao &1 [ide foar o

(4) T wa wiiRafRs g9 9 ariied a3ty &7 oeay 77 wewwfe 0w oty ¥ Beg, ST
Tt & SudEY ST SoelsT FaT g, TGN (FE) rataa, 1986 (1986 F1 29) &1 g1 19 F dT iaT=
THTES O & (eI TEH gl

(5) T 'y yrfifRefee gaet s griredr afafy Aur-fwg el stemst w i we go deg Gt
F yiafafat o fadwst, el st o7 geg gt 5 gfifEgt € sun Ger-ad § sgmar 5 Tu
arfEE w g | '

(6) Trog Tl arfiRafas g9 s artedd @0 wd@s av 31 979 9% 7 I FEE A arus wEdng)
FrqTe 9o anf it 30 S T Heeld G S qAia<l, a9 I Swary UiEs T $Areg #7 garEy |V F iy g gt F
SE FGT |

(7) T FEHTE &1 GFTaL0, a9 T Faaryg aiaad 597ayg Oy g griiRafas geal S /el giatd
FT 379 Feat F YATET g F forg UF REer 3 o9 ST 98 JaeTd a0 |

7. TH ATAEEAT % SUGY WG F WEAG IIH F1ATF, T FF I g G a7 9T g s arer
sreert, 7fy S % g 8 |

[FT. &, 25/20/2014-E0we-a<E]
1. A =red),  dsifae oY



[ e ;1—@3 3(ii) ] S &4%%41@1 9
20
IuTEY- |

G TEt SRR, TSR Ao TsaaE (TAtee) T e mriRe R w3 s B iy % g
g gxeel i e # s st et

Annexure A

Map of Eco-Sensilive Zone boundary together with its latitudes and longitude of extremes and extent.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 19th August, 2015

S.0. 2262(E).-Whereas, a draft notification, for declaration of Eco-sensitive Zone (ESZ) around Okhla Bird
Sanctuary in the National Capital Territory of Delhi and the State of Uttar Pradesh was published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii) vide notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.0. 2499 (E), dated the 24" September, 2014, inviting objections
and suggestions from all persons likely to be affected thereby within a period of sixty days from the date on which
copies of the Gazette containing the said notification were made available to the public;

And whéreas, copies of the Gazette containing the said notification were made available to the public on 24th
September, 2014;

And whereas, all objections and suggestions received from all persons and stakeholders in response to the draft
notification have been duly considered by the Central Government;

And whereas, the Central Government considers that the Okhla Bird Sanctuary is located in the National
Capital Region (NCR) at the point where the river Yamuna leaves the territory of the National Capital Territory of Delhi
and enters the State of Uttar Pradesh;

And whereas, the boundaries of Okhla Bird Sanctuary are as follows:-

North: The Okhla Weir and Okhla Weir Bund forms the Northern boundary of the Sanctuary; River Yamuna
and Hindon Cut enter the sanctuary from the section close to Delhi Noida Direct flyover but there is no entry to
the flyover from this side;

South: The Okhla barrage Tie Bund, Amrapali Marg (a road that connects Delhi and Noida) and Shahdara
drains forms the Southern boundary, and most of this boundary is fenced;

East:  Left afflux bund forms the Eastern boundary. The left afflux Bund is the dyke that prevents water from
entering the nearby areas, and it is 2.5 kilometers long and is used as a road;

West:  The right Marginal Bund forms the western boundary of the sanctuary and this bund is protected partly
by a fence and partly by a wall;

And whereas, the Okhla Bird Sanctuary is known for its aquatic habitat of large number and variety of
migratory and resident birds (about 324 species of about 6000 birds) have been listed during winters and the important
birds that visit the sanctuary includes different species of Cormorants, Herons, Egrets, Darter, Koot, Ducks, etc.:

And whereas, it is necessary to conserve and protect the area around the sanctuary and to propagate
improvement of and develop the different species of birds therein and its environment;

And whereas, it has become necessary to conserve and protect the area up to one hundred meter from the
castern, western and southern boundary and up to 127 kilometers from the northern boundary of the QOkhla Bird
Sanctuary as an Eco-sensitive Zone from ecological and environmental point of view and to prohibit any commercial
mining activities within one kilometer area from the eastern, western and southern boundary and within 1.27 kilometers
area from the northern boundary of the Okhla Bird Sanctuary.

Now, therefore, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause (xiv) of
sub-section (2) and sub-secticon (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-
rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to one
hundred meter from the eastern, western and southern boundary and an area up to 1.27 kilometers from the northern
boundary of the Okhla Bird Sanctuary in the State of Uttar Pradesh and the National Capital Territory of Delhi, as Okhla
Bird Sanctuary Eco-sensitive Zone (hereinafter called as the Eco-sensitive Zone), details of which are as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.-(1) The extent of Eco-sensitive Zone ranges from 100 meters
to 1.27 kilometers from the boundary of the Okhla Bird Sanctuary in the district of Gautam Budh Nagar of Uttar Pradesh
and South East District of the National Capital Territory of Delhi.

) The Eco-sensitive Zone is the area up to one hundred meter from the eastern, western and southern boundary
and up to 1.27 kilometers from the northern boundary of the Okhla Bird Sanctuary up to Delhi Noida Direct fly over
across the river bed, situated in Gautam Budh Nagar district of Uttar Pradesh and South East district of National Capital
Territory of Delhi.

(3) The map of the Eco-sensitive Zone around Okhla Bird Sanctuary is appended to this notification as Annexure-
I. '

(M The coordinates showing prominent points of the outer boundary of Eco-sensitive Zone is appended to this -
notification as Annexure-II. :
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(5) The list of ten urban areas or villages falling within the Eco-sensitive Zone along with their longitzdand
latitudes at prominent points is appended to this notification as Annexure-II1:

Provided that the Annexure-1II shall be subject to confirmation by the State Governments in the respective
Zonal Master Plans of the Eco-Sensitive Zone.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1)The State Governments shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare Zonal Master Plans with respect to their State, within a period of two
years from the date of publication of this notification in the Official Gazette, to be approved by the competent authority
in the State of Uttar Pradesh or, as the case may be, the National Capital Territory of Delhi, in consultation with the local
people and with the following concerned State Departments, namely:-

(i) Forest, Environment and Wildlife Management;
(i) Uttar Pradesh or Delhi Police;
(ii1) Urban Housing Development;

(iv) Tourism;
(v) Rural Management and Development;
(vi) Irrigation and Flood Control;

(vii) Public Works Department or Central Public Works Department;
(viii)  Land Revenue;

(ix) Disaster Management; and
(x) Uttar Pradesh Pollution Control Board/ Delhi Pollution Control Committee.
(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,

management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

(3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

(4) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the Table specified in paragraph 4,

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

(6) The Zonal Master Plan shall be a reference document for the Monitoring Committee referred to in paragraph 3,
for carrying out its functions of monitoring under the provisions of this notification.

3. Measures to be taken by State Government.-The State Governments shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1 Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related
development activities: ‘

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of the local residents, and for the activities listed at item numbers 24 and 27 specified under column
(2) of the table, respectively, in paragraph 4, namely:-

(i) Security Forces Camp; and
(i1) Rainwater harvesting;

Provided further that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, only once in each case and the correction of
said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(2) Tourism.- The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal
Master Plan shall be as under, namely:-

) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in



947

14 | THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)}

accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of any kind shall not be allowed within the Eco-sensitive Zone;

(1i1) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and
recommendation of the Monitoring Committee.

€)) Natural heritage.-All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc., shall be identified and
be preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(4 Noise pollution.- The Environment Department or the State Forest Department of Uttar Pradesh or the National
Capital Territory of Delhi shall issue guidelines and regulations for the control of noise pollution in the Eco-sensitive
Zone in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) so as to
declare silence zone or no horn zone within Eco-sensitive Zone. i

(5) . Air pollution.- The Environment Department or the State Forest Department of Uttar Pradesh or the National
Capital Territory of Delhi shall issue guidelines and regulations for the control of air pollution in the Eco-sensitive Zone
in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(6) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the-
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974).

(7Y Solid wastes. - Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid
Waste (Management and Handling) Rules, 2000 published by the Government of India in the erstwhile Ministry of
Environment, and Forests vide notification number S.0. 908 (E), dated the 25" September 2000;

(i)  the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

(ii1) the biodegradable material shall be recycled preferably through composting or vermiculture;
(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

(&) Bio-medical waste.-The bio-medical waste disposal in the Eco-sensitive’ Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the erstwhile Ministry of Environment, and Forests vide notification number S.0. 630(E), dated the 20" July, 1998.

(9 Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master
Plan is prepared and approved by the competent authority in the State Government Uttar Pradesh or the National Capital
Territory of Delhi, the Monitoring Committee shall monitor compliance of vehicular movement as per the rules and
regulations in force.

(10) Interior and Exterior Lighting-

(1) Minimise use of bright interior lights during migration season;
(i1) promote dimming of exterior building lights during late night hours;
(iii) promote lesser use of glass in building fagade to minimise the reflection of light during day-and night; and

(iv) bright lights should be restricted and birds friendly diffused light during night should be promoted during
migratory season of the birds (i.e. 15™ October to 15" March).

4, List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-
sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986)and be
regulated in the manner specified in the Table below, namely:-



[am ll—ave 3(ii) ]

.TABLE

S.No.

Activity

Remarks

26

(0

2)

(3)

Prohibited Activities

1.

Commercial ~ Mining,  stone
quarrying and crushing units.

(@) All new and existing mining (minor and
major minerals), stone quarrying and crushing
units are prohibited except for the domestic
needs of bona fide local residents

(b) The mining operations shall strictly be in
accordance with the orders of the Hon’ble
Supreme Court dated the 4™ August, 2006 in the
matter of T.N. Godavarman Thirumulpad Vs.
Union of India in W.P.(C) No.202 of 1995 and
order of the Hon’ble Supreme Court dated 21%
April, 2014 in the matter of Goa Foundation Vs.
Union of India in W.P.(C) No.435 of 2012.

and solid waste In natural water
bodies or land area.

2. Setting up of saw mills. No new or expansion of existing saw mills
shall be permitted within the Eco-sensitive
Zone.

3. Setting up of industries causing | Prohibited (except as otherwise provided) as per

water or air or soil or noise | applicable laws.
pollution.

4, Use or production of any | Prohibited (except as otherwise provided) as per

hazardous substances. applicable laws.

5. Commercial establishment of | No new or expansion of existing commercial

hotels and resorts establishments such as hotels and resorts shall
be permitted within the Eco-sensitive Zone.,

6. Commercial use of firewood Prohibited (except as otherwise provided) as per
applicable laws.

A Establishment of major thermal | Prohibited (except as otherwise provided) as per

and hydro-electric projects applicable laws. ,

8. New wood based industry Prohibited (except as otherwise provided) as per
applicable laws.

9. Construction activities No new construction of any kind shall be
allowed within the eco-sensitive zone except for
the domestic needs of local residents including
the activities listed at item nos. 24 and 28.

10. Use of plastic bags Prohibited (except as otherwise provided) as per

| applicable laws.

11 Discharge of untreated effluents | Prohibited (except as otherwise provided) as per

applicable laws.

Regulated Activities

12.

Felling of trees

(a) There shall be no felling of trees in the forest
or Government or revenue or private lands
without prior permission of the competent
authority in the State Government.

(b) The felling of trees shall be regulated in
accordance with the provisions of the concerned
Central or State Acts and the rules made
thereunder.

Drastic Change of agriculture
system

Regulated under applicable laws.

14.

Commercial  water  resources
including ground water harvesting

(a) The extraction of surface water and ground
water shall be allowed only for bona fide
agricultural use and domestic consumption of
the occupier of the land.
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(b) The extraction of surface water and ground
water for industrial or commercial use including
the amount that can be extracted, shall require
prior written permission from the concerned
Regulatory Authority.
(c) No sale of surface water or ground water
shall be permitted.

5 (d) Steps shall be taken to prevent

contamination or pollution of water from any
source including agriculture.

15. Discharge of treated effluents in | Recycling of treated effluent shall be
natural water bodies or land area. | encouraged and for disposal of sludge or solid
wastes, the existing regulations shall be
followed.
16. Erection of electrical cables and Promote underground cabling
telecommunication towers.
17. Fencing of existing premises of | Regulated under applicable laws.
hotels and lodges
18. Widening and strengthening of | Shall be done with proper Environment Impact
existing roads Assessment and mitigation measures, as
applicable.
19. Movement of vehicular traffic at | Regulated for commercial purpose, under
night applicable laws. To declare silence Zone or No
| Horn Zone within Eco-sensitive Zone.
20. Introduction of exotic species | Regulated under applicable laws and Zonal
Master Plan.
21. Undertaking activities related to | Regulated under applicable laws
tourism like over-flying the
National Park Area by aircraft,
hot-air balloons etc.
22. Protection of hill slopes and river | Regulated under applicable Jaws
banks
23. Commercial sign board and | Regulated under applicable laws
hoardings
24. Security Forces Camp Regulated under applicable laws -
25. Interior and Exterior Lighting (a) Minimise use of bright interior lights during |

migration season

(b) Promote dimming of exterior building lights
during late night hours.

(c) Promote lesser use of glass i building
facade that reflects minimum light during day
and night.

(d) Bright lights should be restricted and birds
friendly diffused light at night should be
promoted during migratory season of the birds

Promoted Activities

26. Ongoing agriculture and | Excessive expansion of some of these activities
horticulture practices by lccal | should however be regulated as per the Zonal
communities along with dairies, | Master Plan.
dairy farming and fisheries

27. Rain water harvesting Shall be actively promoted.

28. Vegetative fencing Shall be actively promoted.

29. Organic farming Shall be actively promoted.

30. Adoption of green technology for | Shall be actively promoted.

all activities

27
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DD,
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A.
)
(ii)
(i)

(iv)

™)

(vi)
(vii)
(viii)
(ix)
(x)

(xi)

(xii)

B.

Monitoring Committee - (1) The Central Government hereby constitutes a Monitoring Committeezsfor the
State of Uttar Pradesh and for the National Capital Territory of Delhi to be called the Monitoring Committee, for effective
monitoring of the Eco-sensitive Zone, as under:-

Monitoring Committee for the State of Uttar Pradesh comprising of the following members, namely:-

Principal Secretary (Environment and Forest)

Member Secretary, Central Pollution Control Board
Member Secretary, Uttar Pradesh Pollution

Control Board

An expert in the area of ecology and environment

to be nominated by the Government of Uttar Pradesh
for aperiod of one year

One representative of Non-governmental Organisation
(working in the field of environment including heritage
conservation) to be nominated by the Government of
Uttar Pradesh for a period of one year

Representative of Housing and Urban Planning
Department Government of Uttar Pradesh
Represeﬁtative of Revenue Department Government of
Uttar Pradesh

Representative of Irrigation Department Government of
Uttar Pradesh

Concerned District Collector

Concerned Divisional Forest Officer

Representative of Government of National Capital
Territory of Delhi

Chief Wildlife Warden

Chairman

Member

- Member

Member

Member

- Member

Member

- Member

Member
Member
Member

- Member-Secretary

Monitoring Committee for National Capital Territory of Delhi comprising of the following members,

namely:-

(D
(i)

(i)
(iv)

v)

Principal Secretary (Environment and Forest)

Member Secretary, Central Pollution Control
Committee

Member Secretary, Delhi Pollution Control Committee
An expert in the area of ecology and environment

to be nominated by the Government of National
Capital Territory of Delhi for a period of one year
One representative of Non-governmental Organisation
(working in the field of environment including heritage

conservation) to be norninated by the Government of

- Chairman

- Member

- Member
- Member

- Member



951

18 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

—29

National Capital Territory of Delhi for a period of one year
(vi) Representative of Delhi Development Authority - Member
(vii) Representative of Revenue Department, National - Member

Capital Territory of Delhi

(viii)  Concerned District Collector - Member

(ix) Concerned Divisional Forest Officer - Member

(x) Representative of Government of Uttar Pradesh - Member

(xi) Chief Wildlife Warden - Member Secretary

6. Terms of Reference.-

(D The Monitoring Committee shall monitor the compliance of the provisions of this notification.

(2) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile

Ministry of Environment and Forest number S.0. 1533(E), dated the 14" September, 2006, and are falling in
the Eco-sensitive Zone, except the prohibited activities as specified in paragraph 4 thereof, shall be scrutinised
by the rMonitoring Committee  based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forest and Climate Change for prior environmental clearances

under the provisions of the said notification.

3) The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533(E), dated the 14" September, 2006 but are
falling in the Eco-sensitive Zone, except the prohibited activities as specified in paragraph 4 thereof, shall be
scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the

concerned Regulatory Authorities.

(4) The Member Secretary of the Monitoring Committee or the concerned Collector or the concerned park in-
charge shall be competent to file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of

1986) against any person who contravenes the provisions of this notification.

(5) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the

requirements on issue to issue basis.

\/(,6) The Monitoring Committee shall submit the annual action taken report of its activities as on 31% March of
every year by 30" June of that year to the Central Government in the Ministry of Environment, Forest and

Climate Change as per pro forma given in Annexure-IV,

(7)  The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions,

as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The provisions of this notification are subject to the orders, if any, passed, or to be passed, by the Hon’ble

Supreme Court of India or the High Court or National Green Tribunal (NGT).
[No. 25/20/2014-ESZ/RE]

Dr. T. CHANDINI, Scientist ‘G*
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Map of Eco-sensitive Zone boundary around Okhla Bird Sanctuary, National Capital Region(NCR) together with

its latitudes and longitude of extremes and extent.

Annexure A

Map of Eco-Sensitive Zone boundary together with its fatitudes and longitude of extremes and extent.
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Anneaal

Coordinates showing prominent points of the outer boundary of Eco-sensitive Zone around Okhla Bird

Sanctuary, Uttar Pradesh and National Capital Territory of Delhi.

S. No. \ Point Latitude Longitude
) o p | M l‘ S D ] M S
. |
1 11 A 28 34 | 24 77 | 18 27
w |
l 7 1 B 28 33 51 77 i 18 | 50
|
\"3 C 28 33 18 77 \ 19 13 !
4 D 28 33 1 77 19 ' 7
|
5 E 28 1 32 38 77 18 40
|
6 F 28 32 43 77 18 31
|
T 7 G 28 R 46 77 13 | 2
~ | | 1 !
T —
T g | o 28 32 59 77 s 6 |
‘ i
l 9 | I 28 33 26 77 17 i 45
|
} 10 I 78 33 39 77 T Y
|
[ 1 K 8 | 34 i 2 77 7 e
|
' 1]
2 | L 28 34 28 77 17 15 i
I | |
1 13 M 8 | 34 32 77 17 | 17
| |
| | | |
! 14 N | 28 '\ 34 ‘ 35 77 17 16 1
15 o 28 34 46 77 17 44 1
|
16 p 28 34 38 77 18 7 !
17 Q 28 34 21 77 18 21
J
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List of Urban Area / Villages falling within the proposed Eco-sensitive Zone of Okhla Bird Sanctuary, Uttar
Pradesh and National Capital Territory of Delhi.

S. No. | States Name of Urban Area/ Point Latitude Longitude | Tehsil District
Village
D M |S (D M |S

1. U.P.  |Sector-95, NOIDA B |28 33 [51 |77 |18 |50 |Dadri Gautam Budh Nagar
21 U.P.  {Chhalera Orangabad C |28 |33 |18 |77 |19 |13 |Dadri Gautam Budh Nagar
3. U.P. |Nayabans P |28 |34 |38 |77 |18 |7 |Dadri Gautam Budh Nagar
4, Delhi |Shaheen Bagh G 28 (32 |46 |77 |18 |22 |Mehrauli |South East Delhi

5. Delhi |Jasola - H |28 (32 |59 |77 |18 |6 |Mehrauli |South East Delhi

6. Delhi |Abul Fazal Enclave 1 28 |33 |26 |77 |17 |45 [Mehrauli |South East Delhi

7 |Delhi |Okhla J 28 |33 |59 |77 |17 |34 |Mehrauli |South East Delhi

8. Delhi {Canal Colony, U.P. Irrigation I-A |28 133 |54 |77 |17 |35 |Mehrauli |South East Delhi

Deptt.
9. Delhi |Joga Bai ' K |28 |34 |2 |77 |17 |41 |Mehrauli |South East Delhi
10. Delhi |Khizrabad L. 28 |34 (28 |77 |17 |15 |Mehrauli |South East Delhi

Annexure IV

Proforma of Action Taken Report: - Monitoring Committee.-

Number and date of Meetings. :

Minutes of the meetings: Mention main noteworthy points. Attach Minutes of the meeting as separate Annexure.

Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt for rectification of error apparent on face of land record.

Details may be attached as Annexure.

5. Summary of cases scrutinized for activities covered under EIA Notifications, 2006 .
Details may be attached as separate Annexure.

6.  Summary of cases scrutinized for activities not covered under EIA Notification, 2006.
Details may be attached as separate Annexure.

7. Summary of complaints lodged under Section 19 of Envirofment (Protection) Act, 1986.

8. Any other matter of importance.

AL b —

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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RRNEXURE R-3

IS Fo Elo THA0-33004/99 REGD. NO. D. L.-3§59

Che Gazette of India

STHTUT
EXTRAORDINARY
9T [[—EUE 3—3U-WUg (ii)
PART II—Section 3—Sub-section (ii)

IR | TehTioTd
PUBLISHED BY AUTHORITY
|, 2458] 73 faoett, YERaR, TSR 7, 2016/30¥aT 15, 1938
No. 2458] NEW DELHIL, FRIDAY, OCTOBER 7, 2016/ASVINA 15, 1938

1B R
TE fawelt, 7 arFqEe, 2016

FT.AT. 3187 (3H).—IT Tt | qATELOT TGN FT THaATH, =07 Ud 379+ T I &1 Faq
TITH TaTg qATET FIA 6 IUTT FLA JAT THH HSTAT TTAT TTHRF ATHAT g Feg, 1T AT T #=q¢ 9%
STTERTOTT T o H3AT STe T &, TS T Ta&T T [EaT 6 8 380! TTHias U o #Afd § a1
GED
ST, T AT WMo, UTdgTie, ATHTorh-aiehias Ud sATias Ho § AigdiT qged it g S 28 TP
T T TS0 2T 8

ST ST, TNIT T aStl | BT T8 MZLIHT UF SATRIIRI o R0l HiasT, i aigerd Ua s Tt
F g & o TR Rafa 7 g

ST STET, Tiaedel 0T &1 T FA 6l AaeTHaT w99 | T@d g0 TTEEdl, AR, SR,
FFAEHAT fawm § gl & Fweor F=re, e arqfd, S=trs ST ud 9o e F o W 950 F 99
T 7 T T8

3 Stgt, srfaeta fAwterfe Fars e ST it sraeaswar g-----—--

() SATTF ATATSIAT U Tae[ & o0 29 Siaeisfia ud siaei=a qu=a= & TATed & & o T afHe
FIEFTOT STOATRT TRIT F&T § TGO | TATAT FHT AT 7T FT GLEAT AT FAT;

(&) T=T AT T FATE F G H qad TATg GEATHT FA o6 ILT | IT 741 § IR Ta7g a417 T@e T
Sraer Taeht arfeRatairg FRraT 7 O T BT ST 996 3fiT I8 T ST9|T THEETT Fd § 9870 g1 Toh,;

4791 GI/2016 e))]
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() T T F AT F A § Ay AT ST IR, TATAT ATAT THATT 24T T a9,
AT SAoTaT T A2l it SO o e qLear IATA1 % areq v o

() et sae, e, IaeReon, efta, fRuTor srerar st wikarstt, arRft srerar erat & Aer i yradm
FHEAT ST U TN, SATERTAT TAT ATHRAT 0 T Tl H TATALO(T TG T LT, =7 ug w1
AT o o0 wew 331 fAaer 37 ST O 7 sraeTd aw=

(3) T A& H OG0T TG KT HEEAT F HHIAT AATT TF ATHETT FAT UF TS FHLAT 3
TITATINT TGO FATH ATAT FATTT AT TRATSA, FTHIT TAT TETAT 0l ST e AT,

(TF) T TE H OITALONT TG F HATHT ATHAT 6 G2 H AT UHHd Ta TG HLAT S TA@0i 1
TN T LA, =0T U F3lt A1 o Jag § o1, FIE TAET AEe JAT FHIAT,

AT ST, T % [AEEIT o (o0 A & F ITLETAT ZI9 % FHI0T HTT 5T TLHRT T T €T I T4
AT TRATRATAT &7 THAT Td HATeAAT FHLAT R AT I 5T H IR 741 6 ATTH TG4q 6 [T Fian
IS B,

S STgT, TR 4t § TGN T THTH T 37T HEEA, AT 3T TG 6 (o0 TH 9T F S g TLHTL 37
ST FEEHIT TAT TIEHRI 6 AT TATAN H GFE FIA 6 (o0 AT, &g qroern, [{eert s a9
#T ATFITRAT g

A, AT, TATIL (F2eA0T) Aferfaae, 1986 (1986 FT 29) (THF ATE I ATATHIT gl AT &) HT &TeT 3
AT 4, 5, 9,10, 11,19, 20 ¥ 23 ¥ ITLTT (2) TAT (3) F AT=33 (i), (i), (v), (vi), (vii), (viii), (ix), (x), (xii)
TAT (Xiii)  TTT ITLUTT (1) FIET & T TRRAT T TANT Fd U AT @At qIa<or Ug a9 §AT H qGed
aea & 30 fadew 2009 &t sfa=eT e &wrer. 1111(r), 30 Faaw 2009 #F stfeg=ar dedr
T3, 2539(37), 30 rda¥ 2009 T SATER=AT H&AT F1.37. 2493(37), 30 Fadaw 2009 it stfeg=eT Hear

FAT. 2494(31), 30 forda® 2009 FT ATEF=AT HEAT F1.3T. 2495(37) T 8 FZaLT 2010 FT FT.3M. 287(3)

ST ST FTe, Tl SR 32 997 §2e07 # 29 Haaw 2014 =7 &3, J&aT 2539(3) FT ATIHAT Fd g,
U FTEERAT & Tgel o0 T SroraT e T FTAT Al BISHT, Frx GLhTe UAgl-

(i) TR orfFart qom FTAT AT F9 F 29T ¥ TH A< ¥ feaAfea amt & wifdwwor wfeq <t 8 (S
sferfay i &7 5 % dgd Aeer ST e v orf<h o A7 7 TH el § Ifeatad ATt & 929 § 39T
F & o) ;

(ii) Fvg FLHTE F TAAA0T TS A7 3T 9 <90 F e o oqiei= = sweer § fAfAfEy wrfder sroam
iR 1 fAer 3t & & 3 70 smeer & Sfoafera orftrt &1 YT srerar &1 [Aeures serar st
FOT 9 T =7 TRy v S fafRad g =9 af<rE T THRT A, 39w F7 Aeared F rE

UH IUTT LA T AR foam 14w 2
(iii) =g FR=er Tt & o6 <6 srfarfaae & et wrarem= & g 99T T4 ST S99 S[2 ATl & gael | THeh g
Rt U& FTAT (ATT 3 T ITLTT (3) F qgad Tohell TTTEHTIT o TS hl 971k ST Ih ATSTHAR T 91T 6

3T 25 % Tgd HIH 91 AT SISHY) FT TINT H A< H @AAEE ot ua AT & garei= 36 aer g
Tfsa arfaront s =9 sreer § fAfafdy srfgerfat g ofr B s e

1. I <N TE THA- (1) TH AL AT T Tl (0T, LEAT TF THE) TIEH0T Araer, 2016 Fgr A7)
(2) Tg ALY TSI H THTI 6T ATEE F AR R

2. AT HT AR HLA T G- T AL T TGl H TAOT T TATAT FHT TAT HLE0T, LT TS TG 5 3297 |
T T4 A AT AT AATT BT W9, STEE, IAC T, HeF U=, Breng, GOgr, anEs,
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37
AT, TS, TFEH ST ST TP el o= Gedt o UH o aod e W 960 &t aqa
SuAteAT T 8, 9% AR G, STET T TR T4 o S0, gLaAT q7 e & o7 TgiT 9Rug [ |

3. gfwmuTd, afe "l § srer =9 7 srufera 7 gi-
(7) “sTfarf=m” =T sref qiaeoT (H§2eAw) sTferf=aH, 1986 (1986 FT 29) FHM

(3T) “FEA” FT o0F & | Ga&T, A, AT TAT ST TTH(AF GATET Flgd ST T AT S AR o6 qqor
ATEATE & | g AT THH ATETg AT IT I, A, IEaTd UF 37T TTH{dah GeTe A gl

() “THT &= FT o7 I T F ¢ ST AL F 718 HI T A g

(1) “AMETE” FAAT “HAETE & H ag SO H & ATHA ¢ Forad Ful, FH r@ar a &7 (9d7g 5T 76 &

TRIT =T STAAT Ty SUATRAT | TR ST TN 7t STqaT THehl IUATRAT oA FIeA ¥ Tgd Ueh oA HhrT
FIAT I AR § Far gl
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(F) THTEE METT TT THAT 1T ATSAT F FTATaTT 6 o0 Faiad qA1erdl, F9rm e a7 qeaii &
F= TR

(1) FTATeEAS TORAT T AT, aremstt F A g FwAT, o Fwraieaad getsa w7 & o araeas g e
siie foter J=m
(77) = =l forasft weraar F #reaw ® foeq Tifva aRASETe qiga a9 i\

(F) TIT T F LA T GLEAT TAT T 5 IL9T T T LA o {77 TAT AF9TF THA T UL (7 FHTAT
FT FEAT AT TAT MALTF THT T2 oTREIT T TR FIAT AT g TLHTE GILT F T TAT BT AT TS
T R gy ARt wrt w i w

19. TF FIR FUS I & o I AT8F it wRFsmed + forg e
(1) TRIT T<T ST ST ITed FHad, TH g9 FUE TOU 6 o | (e Hf Tedsh TATSAT 6 TTHET
o ST g, FHT-aHT 9% JAT e

(2). TIT T Tt AT qTeq FATA IT-ITHTE (1) F IZ9T T T AIEAT & S Ueh FATAFTAT T IT-
AT T3 FT THaT g

20. fafAfdse oo 99T GXeror §XeT UE yeree afafaat w1 IiAwon F €9 § TS AT AR GueA- 9
AR F AN Z1 6 I T 97 2 § 30 M0 S8 T4 5T § T INT G0, §LeAT UF Tarer qiuta

AT TR TTIARTOT TISa o S| s =& saer qor sitafaay fafafdse orfxmt &1 =T &3 T
FT foares w2 % forw st § fAfAfdee o T sem v serer siv geer anfAe i

21. ST IAT AR At 59— (1) T3A® DA TETE 57 707 qEfT st i afgd SO+ F11 H F & o0
FoeT T T wieraT 7 farfaeas w7 T @)

(2) T ST TR AHTT 3 Tl i AT H 7 F FH FIAT U S5F HT|
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(3) FafAfase 57 T AT o oTeeq TEehl doai il ALTLAAT FA T Il AqIEATT § IfedAtad afHf
AT IUTETET FHT AT HW, ST AT TS T T AR BT TSHT T TTeAqT F 37T THF H1F TG Fl
T FETU
22. gfAfY &7 stefteqor, M e RE=ror- T A< 3w SoehT AeTaE Afedt # SeAr, 6T aataeei yguer
AT T, FE=0r U FHt AT ST T TH AR H U T G Srerene  arasiz e Wi amtagt
T Tefteqor Hee va A= 57 T AT F O g R I 94T hiaE Ud g9 Rt # S§E
TFaT ST @9 ST gt oAt § T A4y oF G U e o o IRt § STl 7 g9d g g3 yarg
qiAtaa T ST e |

23. T~ gfafa F iy srersdt g fafite oo avr afwfy & seat & oo w folg = e o
e et ff 7 % arasE Tos S@T 97 GiafT oY T ST TTTEEor STEr v TTasheur 2ar
TS T4aT UH [Aory | Hafiq A6 9% AR g7 37 F 1T IR0 FATT & Fori &7 sqomad w40

24, T=F T afRfat F st Fwdew i} F1d- (1) YT T 397 giAfa &1 29 srfarfa=a & yraeamEt aur
I qgd FATT T AT STTaT ITh dgd ST (Haell a9 TH <9l & &gl § Haig =t & aareia
%7 6, 7 T 8 H Sfeatud surat wfgd UH i STt ST ag W A& H wqreht yguer Farr siv 99
TEA Fq AT T INT TRUE TAT TS Fq=, I (99T F [T H7 AR F3 gq AT AIaT A=ars
THE, T FTA T ATEHTT RN

(2) T=T T AT TR T aRue & P ey W e g At s i aResETe
FATreAT FHAT

(3) T 3T IT-9=T (1) ¥ (2) F WTALTHl T AHTAAT F TAE & &7 29 I § Aeaforfaa asft
AT THH & TS ATHAT QT AT ST 7T 3 Sraie-

(F) HIALST AFETAAT F G, AATg A U, AE ST 6T AT, T TEEFHAT FATT TAT T T
AT JUTHT ST TRT TET H RN A Tl IR FT 6 (o0 IqH Tguor Fameor, e 6w w7 F#37
IR I FaT F TLEA Faefy FTIT FT GHeET AT FATTIAT, TAT A&l AT T Faterg g § a4+
Haet 37 IUT AT,

() Fatera T § FaT ST Tew AT HT FTATaaT

(1) AT T H I qLT H FATH TARIATST TATG T T TEAT AT TearedT FT|

() TH AR F T&q AIT ATHRILN 6 TN AT FTAT F Foqmas g Atz £ amr 10 F siawq yaer vd
TALTeToT AT 9T 11 % Sianid AT A FT ATIF;

(4) TS I FIHTT A 9T 7 H T@ithd qal 9% FHaer & T AT g

(5) 7T T |fA T 1 427 Ffata & srferfeaw v o 5 % Jgq Ao a7 1 i g

(6) TTST IT AT F ATIFRE A F ATATHAA, o TTALTHT 6 TET T grd T¢, THET Fei T 3r@Em a7
ATTAH % Tgd ToF TLRTE I ST 70 AT ATIRE F A o TFT gl

25. fSrer v wfafagt £ Fsrs s FriEat & Reare £ Re- s TffEse s @ afbt s

Tt S W qrear afutadt TO7 o= TRt i TIoEre, FEFHl T TRASETA 6 [Hoarae 6
TR AT ST Jeaet swrfa Rore T wa=g; 91 9o 1 |
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26. T+ft ST s wfafaat it aafhea R TaR w3 i aoeeh e ST e T--- (i) T3F 157

T wfEty gt e s qrear atafae, e STieEo AT e T AT are et AR

AAAT FATH FIRT Toqd T [aHTRl i ARG ROTE T F(T s T 74 37T SHehr a1 afadi i
=T # o arer s fAfAfdse Rrer w1 3o grm

(F) IR ZTRT FTATead i ST T FAroren i Rt sfie 59 g 3 10 Sume 99 T a4y i) e
T AT 7 29 F Ao § g s F7;

(@) s fafatase fSrer § T 96T o7 et agae Al | S ot a7 aeasl U Hiars;

(1) sreae fAfRtee fSrer & w9 9 & warg § S 9 T qoeedt H;

(=) T 3T At srera st STiasRor st srer TrAFTAt v i g frshraat & qara % oy
ARAEEIRF

(=) weae fafafdee e & s grar srarrder g £ 72 FrE wfoga R,
(=) TIIT A& SHAT HTAF (AT T ZT F Hag § S 7 T=11

(2) IT-9T (1) ® Ifeated RuTre qea qamres Ut afgd a9 fi G F UF 97g & dae T8 @@=,
77T foer =y Hid STt

27. T G&T A@T T0T T ARSI S ToF At gRr U s@m 90@r R w&=gqa FA1-- (1) 759
T SRt w1 7 wder g 5 Rrer i qrer afutaat g v aqwr awar £ {ae gt & 7
ITTHT HATS Aied TP T=g T HIT Tl T8GT FE AT I A 4h & 7 I 7 F0 {7
JYAT FIHATZE U< AT T

(2) FINT AT @1 TET § T Gawor anfier g STosr oY Teei T e, T WA g ST SAteg= =T &
sa AR st (20 sreer § Sfeated s geferd) o 7y Raiia & & amr adver i ST

28. T T iR 1 e AT ST T I AT, T § T AQ9T F ATALTHI F FTATEIT AT
TRIT &Y ST I AT AT H TG 6 TATAT (HAT0r TAT &1 T AL, LAT TF TG4 & o0 T
FTHY FIEe ATIFTOT R

29. TE T TRUE AT L =5 T AT F e ST T AT 98 areqawiy gil-—- T3 57
TR AT TH SR F UTATH FT AFTSET A F QANE F [AAT TH AR F Jgd AT SATHR HT TN
FAAT FTAT KT AT F2d G0 a8 UH Aoy srorar Adern (Faereht i emates A9l ¥ q6tad g
el Aet aiga) ST TP TRUE TAT T =g, W 79\ a8/F-997 9% [T 960 § Jguor Hamor a0
I T, YLAT U e o forw 39 forfeaa § & S, &7 91t

30. T[S TIT &T HLEA TTTERTUT ST ST FIAHILT AIATAAT T [@ded— (1) T5T T AHIQAT 6 T il
ATEIE |, TH QLT % AN g1 T Tl TSq Haterd Tod Hatard T IR AT T ITIAFTON o TrI-A7T
TS FARTT GIATAIT 1 f@eted g1 = /e Sm)

(2) TH faees & e, SU-9T (1) % Sfata aries s et gy B T srerEr ger Ry S At
Tqsft AT STAT T T2 FLATS AT GH T T2 T AAAT @H o (o707 ITFERa 1197 7 fAoarae w2 forar a7
STTUSTT ST TH TR o I ITTLTAL o dgd of (ol dT TAT AT ST

31. TF TIIAHTor & €7 & T Toog, 07 AT 7 T39- (1) TH QLT F AN G 6 A@d qrErsad
TStieReor STfEfaae, 1860 (1860 FT 21)  Siavid Usiiehd Ush HIHTSAr T Fa=a INT 7o fafaae &
39T H ST TH AR JAT ATATFW 3T Tk dgd ATy U RIwt sreqEr Sy R wu fAdernt F st

fafAfdse o T ST aTe orfRaT T TIRT T AT FIAT HT FOITEH % FIA & (o0 6 ATAHIH 6 Faiid ol
AT | ST T TR g
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(2) TTSET T, T WL &1 F6ed 977 35 § fRU 10 srqEm grm
32. TSy Tawg T A9 o WIS R &S TP T T WO 3 =T 7 S GRTE 2 § w0l
T AT S g |
33. Ty Ty T R Aiew TS ST - S SR F ATALTHT  TqCE SATHT FATad= a9 Igu0 F
TATAT ITAHT ST TRT AT JAT TR IT-ATAT o THEFIY, HLEA 3T TG o6 [T T T, T e
T A USHT ZHT |
34. TF ATHHTT T A o & § T T T (HAT- TR T 0T T a7 &0 Ja9= & a1
U ST ITed T gRIT forerer are =9 sieer # fafafase fru 70 stqame wermafae, geaiea ue srqwres
AT SIAAT ST ST e H1d qAT «hat gl
35. TS Ta=g I TAL T Were:- T To=gg 37 7o 2-Ha At se==r grft sie zad afeT
afug i wrdwrT afafaat arfer gif
(1) wafsr aftue § Aeforfea aeer arfaer g 9ma:

(F) T T T e % "gT e qEALT T
(@) Her |, ST HaTee, T4 T 3 W e w=ae T qad
() TR A, aedt e WA e qa
(%) HFT T, TN, A 3T AT TRAd GATAT LELRIEEC
(%) T qfud, 2T e qaeT I
(=) AT IR 3 wiatafSr (S af=a & & § 9 %7 7 31) EER R ET]
) qETET, T TG =07 e GRS ET]
(S1) T A=, g [, fAgw o e
() TET qi=d, AL [, ARES qLHT qaET T2
(=) TT A=, gl o, Ieae Teer aeET e o
() T qF=a, T, I e qeaTe AIE T
(3) e wf=E, gl AT, afar @ #e qaET T2
(®) e st (R st T wa=g  faem HIE T
(@) i ST (TFEY), TR T I e HEE o
() U e ST (), T w==e i e T T
(@) Tl ST (TRATSHAT), T Foweg 90T ore qET qa
() et ST (), TET Fo=g 91T oo qaeg-afee

(2) wEfET afvos ®§ & wfsa &t T FErwTo afuta § Mt aee artie g ama-
(F) HRTHRETS, LT Ta=g IT THIA-Te7eT Tae
(@) " g, =37 Aanr-aeeT 96"
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(1) S ST o T e (S ai=a % €< ) -9ae7 o 48

() HETET TS (TSAT) F T A=F-936T T
(T) UesHEgied aterar (R Sisi), TEHE =g T 79 - 927 9aq

(F) UeshFged s () -aeeT Iae

(B) UeSHFIed STALET (THATHT) -HEET qaH
() USRI SACRT (TRATSATY) -HEeT e

(3) wETH=erH, T =g W e 7f2 sraeas qaerd § a1 Fart afufa, & afvwe F swr Firg
HEET % " HTH FL qHd 2

(4) TEFT TRUT SO IR H F UF IT-AWAIC FT TST FL THAL g AT TRASAT - oA 2 T
TAThT AT 6 AT Y T FT T B

(5) wetara et & wfafafer su-affa & g g
(6) AT FTSTE F T e TEEAT T HILH g7 AT T |

36. (1) 1000 FIE &I T F THT TAHIET SHT H AT S | T8 aar § THT A9 A § 7 F F7 TH
T ST i R w4

(2) Tt TALITI/AT ATAAT TTo HEATHT AT ATLAT Thet o1 SEATAT o6 (e qH FIT TATSHT o JA 1
TeT PR o TUT I o TAT STTET 20l 3T HIHTT TRATSAT T oA TR HT |

(3) AT TeA, TFHATHT AT I o &l 19 | 7 Tad gu qdT qhgrsreret = forw grm |
37. TP Ty T e F AgTReers i swey A 6 [Rghie

(1) T TF=g, I (79 F AgTHerF 6 FHRe Frx Tt gIT it AT AT T 9% A1 G
& U =T FAAT THF F TR G| R T 9Tt shew ALRTE GIAT e it Srusth|

(2) FrEEET Feers, B & FAghe Raia adff [t F aqar TaEgie F e T Fes aewe i
TS AT HATSAT o ATAFRTAT | & 6T T SERT I A TEH1 F T A9 o6 THEHE g

(3) TE =g T o & 7o sfi¥ afRaret=retl & oy Sremt-sreir sy [Rers &7 7 ¥ 9 U 95

ST TSTERT STEaT WIEd HaTT o §<h q1=d % qHHe|

(4) FTARET [l § F T &l AT Tqog WM HAT T 3T ASMAQS 6 €T H TEATHT HIT S0,
Sraeht (fF Fvx Tt T &l ST

(5) FTARTT FHTT FT I Y AT TGET FT T ATLT TLHIL 6 GLHT q1=09 60 F T FH q81 gHMT|
38. (1) T =g T AW & Feded : T =g, 7 e & AeAferfea seder 2i-

(i) =9 AR F TR 5 H U MU Frgiar oY S99 &7 T0 STae =i F7 STEEer T,

(i) TTeErr I o o AT S Aert T SuTer AT ST THE G AGHIET T S8 Tarere ATSTT
T TSE TET TR o T FI T FedT,

(iii) FTHTTZE T | TET IT TRUR F [TEET A HLEA & (o1 THT FTAFHATIT /T GH AT FAT |

(iv) THT 7 T FEAT SAAAT T FIAT HT Al FHLAT ST INT T4T 37T AT 3T AT F [AEFIT AT HLA
F forw smaeTe g |
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39. TP =g T T & T .......... (1) =TH AT F YTALTAT F TATIE *F [&4T TET Tq=g W HerT
At it Tg=TT M SET TgATT T 107 aoiT |

(F) AT ST SenRF aferee, orat w7 AT 3fT T2 JAT T % AFAWT & [oere i arforegs,
AR 3T T FFATIr & T TiEa 9T 3fT IEht 3T AfFT F 9 o1t & T2k i 3 ey § 90977
Tt 3 foro fAferse wav |

(@) T AT T TET SU-ATRAT 6 I U qdT et F weasw W S wwed § T AF Wa § U "< b
TTEAT FL o forw rufarg U & Tae |

(M) 7 faferse &= gt T TE ST THT IT-ATRTT F LA AT AT F [T U STALHF FHILATS ohl
STTHT STUferd & |

() F IUTA, ST LNIT STA o [A: STTRT 6 {70 AA9AF T TAT Feg ALHTL F HATAAT S T, qIEAT AT
YSITTTH, TTHIa 6 AR 5T TEHT, Frg AT ST TLRIT & TqTcd MR, AT I SEITH 3
Teft 3= TSHAT % qTT GHATAT FATIH HLAT, ST AR F=g, T (09 LT TH |

(2) TET T=g I T, TWT qT T T IT-ATAT F 979 vy AfAfase et F v T o Fea §
TRIT 4T 3T SHehT IT-ATAT o HLAW T HLAT o 70 o= aqell § A0Id, FHIAGEAT S Icaaradi #
AT o AT TT 74T S8 TGLGT TITAT SATUIT TTGT AT T HTL, AT A THh (o7 TRATSTATSN T
FTATAT FHIT|

(3) TS Ta=g T e AeAToriera 1 T -

(F) T IO AT FIA TAT TATEL TG F ST HLEA, T Tat 2 IThT IT-A(QAT AT G 3T
T ST TH AT T FLAT TAT TAT AR RATIRIT TATg T FAT0 7@ o forw sraegss a9t 3urai & o
FroaT A e & forw aeft awat a7 fBfee oo o A= fEget o @ S % forg sroferg s /< i
IThT IY-AfeAt | qrifRerfad yarg o aforma & fRreiwor #7 Feer a9 |

(&) TH TATHT Tl TATH HT RO 9T, gl INT T4l o ST o TATALINT TAT T ST 6T 197 § a7
THE T o ToIT JUTT FHTAT ATk IT T&T S THT IT-ATGAT o6 HLEAW, HLEAT 3T F&e % o0 5 & |qaaq
TATE i FATT T@T ST Ho |

(1) ST o SS{TE STZaSI AT ST o HSTLOT AT TRl 17 |1 o LT T907 Aot i< gHeht SU-ATdT

H ST & A & T TgAAT T A6 Fael H TS0 AN] FHAT AT T8k [0 ITATLHE HATs
FEAT |

() IR A& ST 3Eeh! IT-ATRAT § T F TATE AT TG & T 6] AT (T FA 6 g usn gorrett
AITE FTAT |

() TH AT JUTT FAT, ST T T IRUT F [T F7 A0] F2 F o0 sraegs gi arfer I 964 i
AT IT-ATRAT § TATT AT JaTg a=md T&T ST 99 |

(=) 7 g, fAtoe Te s wfata, ARtese S awm et srrar s arteeRet strar
Toreft safe srerar ferre, et wrferreor, a2 a7 A 7 ST F IT9He ST ST I ALy ST THA 39-

T o HEAor Y Yaeg_ F forw fAaega aREsET RO aaw F53 ruar RIS ® wAad| & o
et TSTET TR AT &1 FEAT STaT GgrAar T HE0T a7 |
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(B) I o ITLCHT TAT T 4T 37T T IT-ATRAT o6 HLEAW, HIAT FT TG & G H AT AT JAT

TreeToTTeH ST o 9T, TRt ST YT % o7 Ua 7 STferh Hisar d%i ol €71 HeAT AT SATIAT Hl
AT FATAT AT ATHIESE T o AT |

() FE =T ITT FAT, ST A F qAT TATE ST T ST ZEH1 IT-A(AT § TIGUU & 3999 * o1
ATALTF 2T |

(4) TET Ta=g T e §XTUTE 7 § 9910 U sy U S 3T SUTH T |

40. T € ST TEhT SU-ARAT F AR Y Suged T 9% I 96 AiFeiT S i s r-—
TE =g T (W9 IR AT S8 | T HI TEAET a7 UH T 98 TIT99T R 79497 heft

HISET TATITAT STAT e SATAT HEATH Hl ek 6 & § ATAIEEE HIT PE RaT I/ AR He2 Fgl
STTURTT, ST 317 aTdl | 39 <97 6 Siaiid TATUTEd ST o AT TATg ST TG 6 &L 1 Al Hl 3T
T STATLCHT FILATS HLA 6 [0 AP Tq= T (I H A IS T |

41. Y =g 9T A9 it aiRpai---—— (1) T T gfwE F adaer S fAeer 3 Sfaeta I Ay
ST ITT IT-ATSAT o LAV, HLEAT T LT o6 HH Fl GHL TATT 0l 0T, IJcadariaed e onar &
TFT ST USHT B9 % FIEOT TP TFog, IOT THO T F&¥ F |eA0, |9eAT 3T Yae= & forw e
T STAAT ey GLHRTT HI (ARILLT FRT TTAT T9F g1 T IRT FOATAIT STaT R 3707 atafadt sram
TATA I TTTEERTOT SrqaT FoReT o= ITTEraanT storar fohelT st~ |9, 99 ST9aT UStel &l o9 Muargam
fraer ST T AT TR T UH A9y IUTT R ST FTF FA b oA g0, ST A T AT TAT TEA
SY-ATEAT § T wguvr  Fue, =T i Iwemwe % forg sraea srar 3tea awey, e 9 9ar
T TET AT TAT [ITA (e Toh ST [T ST Heh TAT INT AT TAT STHH Fa (e ATAAL 6 T 3T
T o [olT INIT A& § ST & qad a7 TATeq AT Fl AT 0T ST 96 |

2. OO &7 | TAT IT-03RTE 1 F TAETHI 0l HATATAT 6 TAE 6 [&FT TAT 39 SMaer § TAqT 7747
ITSTAT UF fAger IR0 9<¥ °F Taree F qlt srerar ot Arer v artHer F¥ gehdt g, ATHa-

(F) TTITE 4 § & U Frgial F S99 § =9 A9 F 9T 55 # Ifeatad At iy QI FHr,

(@) Fx T % ATHIGT o TGO 6 ITLTHT TAT IT T&T 6 LW, HLAT AT TFGT & oI et A
FATT |

(3T) TRIT &Y T THHT IT-ATSAT H T, FLEAT, TG & ey, FH==or v Iuera & forg i afem yaew
TISTET % TATAT FTATATT o ToIT Fieg TLRTT o STAHTET & Rt 397 72T et Usiet o 97 q9=ATar 9
FEAT |

() STETTEAT % |1 STAAT I8 [&AT q&l IT ST Terd FISAT Tl AHIGT FHAT ST e Fere, IS
TS Bl, 39 I¥ FHLAT;

(3.) i RATE 1 qaeror w1, JHeT w5 $ Tsg W gy, S ww o Hweor qmfagt s
TATHI TSRO i 1+ ITTAReoT 7 FIAATEr TG TISHT ST T 70 ST THhl 3U-ATRTT o ATHAT 7
Hatera freT orer ATeer 97 g ST AT |

(F) AL F & AT AGHTT e ATEAAT, AT &5 ITATL, ATE WS 6 G, TA-SARTEHAT Fold
FTAT, ST 3T TTSUTIT S{a i St fafarear F |@weqor i aaiaofig 9 9 worfy 97 |98 F 99499 F
T UE e IUTAT @fgd I AT § YGU % SULCHT o FEAFAT KT FISET a9, Feaaor e

< o\
DATIIA ATHIST HLAT |
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(@) I % O, AT S ITUHT TAT IT TV 3T THHT IT-ATRAT F T T T F (o0 s

T o RAfSeT TRt SruraT FEEATH F FATAAT T AT, AT 3T THIET FHEaT |

() & AT ariiRAfaEr O TRT A S T&l T S8 TSAT 6 TSGT 6 ST Bl HA A o
ToReT =aT=F Srera WTTersheor &7 fM<er &7 |

() TAAT TUS ATZHA & T o (T heg TLHTT T RETILT FLAT (AT FA=T artert=aa, 2013 (2013 =T
18) TraT TS TSie<or rfafaa, 1860 (1860 FT 21) & IFavid Uk HUAT F & H AT ALA T a9
Ffafaaw, 1882 (1882 T 2) # el sk ATH & €Y H) JAHTh TH AT ATAT IFq M % TAST 6
FATIA o o7 I 2F |

(31) T F TATAT Hoer, RF=7o7 3 ST, I AT 37T THhT IT-ATRAT H FLEAT 3T HLAT 37T Taed Tl
FEATET T & forw A &l 71 % 9% T87aT & o0 UH 31T AT, B sraeas 9697 S0 |

(=) TRATSATS & ST AT oNTH FTATAIT o [T Rl T3 A<k ST2aT ISR i UH (Haer ST er

ForaT UHT IS 7 fAwd At srurar e F S @ i THAT TAT g F AT T TS A
T T ohe AT ST FoReT oT= =< ST9aT a1 STaT HITA LT &l 36 9 T8 FATaa g |97 |

(3) Tger & AT T ot I % Wia [@Re W@ BET s a1 av aEqrasi & @-1are o AT "etea v
TTTErReoT T g er <AT ST & g wa=g; T frem g afafdse fram s,

(3) TH AT IUTH FIAT ST T I A& ST IThr qgrdah Ared § TG & F=1d, =07 3T Iq9rd= iy
IqATee, HLEA T [HaTer 3T Weed & o saeTs g

(3) TS Ta=e;, T THerT &7 qET 97 Aert &1 ST F A7 orf<h gRIr STt srrerfaae £ gy 5 #§ Faiia
o T €

(4) TET Ta=g W e o7 [T o Fraieaa gq a9 TS T afws & [ & o IaeE yorret
FIATT F

(42) FRATT AT F @ ATHRT AT TAF Ah 5T T FHGAT, BT I F2eqor qefaar i
T TTTARTOT AT T ITIARTEY 91T el & Hafard T 7 74t AT AT TgIaF At & aray § A
AT & F HATeq AeAforted amaat 0%, T T I 7T & [t &7 FEifead wer sute g, a e
Ta=g, TT T9T T IF STHIEA ITo FEAT gIT| AT -

() TNIT T o TTSA TH ST o TATg Bl TATAT [0 f6A7 I T4 § A % AUSTIT 6 ST2asie hl JOrTe’;

(F) TNIT AT AT & % de I AT THE ATE AT &1 I AT AT qGIAF T2l qAT Tl %7 (HHI,
(3T) =TT T AT srrar et ST /ST =91e & &

(=r) =Tet T A,

(S.) ST o HIE AAAT STEasid AT RFA7 % forg womft Sttt s=aret &7 [{Afor staram 9w qa srerar a9
eI ATGAT T AT [h;

(F) TETET TATL 37T AT =T o TAT 7 TATALV(T Y F HALT &7 FT a Fera;

(B) FTE 17T FAFATT ST T TUTE 4 H Rrgiat & fFoda Feaifa o o 8 3= age == 1 s
a1 fAfAfEs G s
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43, fa<hy & =T ---- (1) T Fa=e T TH9w 1T T Sreed 9 FTA, H@Wﬁ?ﬁﬁggﬁ@r

AT =0 TAT TATIAT 4T AT T84 F3 g START FRAT SATUIm - =6 forw ord 98 8 & oeam™, = i

YT & &7 § IToT &9 Irgl H fAATate I2ed1 & o0 aga o o e fore 98 9™, 200 8T 391

STe g3 &

%ﬁ;&vﬂww&mé@ammwg frarret 1 ST &9 F TE-TETd T i T =
|

(3) T T=g T TR o orat i Fifafere o adver ard F A S wgerar e gy i ATt
ST AT T Tt T g1 % T2=Td @l TLeT USHT aTioeh or@m TLreAT 9T I ST

(4) T Ta= T T F T Fea (T TqhaT AR & A0 | § 3T gaehar geeft Aaraet fit <7 ¥ &
forT ue Faehar stfareRTEy g

(5) @@ Thert faie & arer arived sag fFawr wia a srferre STt Frdaer Fr ST ST ST Feg TR

TH TES % I TaAT § T5qd B

44, FT RATAT A FTF G TET TR FTEog T HAT F AT UF ITLFT (AT sqaer it e
forT Trdi wa=g T e AT O qRreeTETaT oY et w T e o fy S R g s\
e &1 fFremt areet 9% 918 &1 F o7 7 sraw Fwaeal w7 Fatg F3 & o T e 6w @y
TETRT T FA o [T 97 gl

45, Tt t aeftear =% Frdswadt | getaa gt frare qur e W afafa, S et ar s

grfereRer ar e AT A a1 Gl o saise | wrea Rt i Tt s T e g e i St
3iY = ROet & FaT10 70 /et 92 o9 =l % a1 77 fde aed i aiwg F g fRen-AEe gg

TEQT T ST, AT VAT 9T 2|

46. T gL wrE ader Raret #1 awwe - TSI T=g T T T AT AT 9T FLAT T aer v

FHTHRT RATE T FT TAT IH AL IT TR FT IT I STATHT FLATS F AT TET HAT 4T T8
TSI & § ot IUcTser FIAT T ¥ T8 Ja9T12e T IATIT ST

47 g, Rhear s e, RO st Fe senfe & dey § ki @ i e i erfea ---
----- (1) STt g F=g, 0 Ao AfafFae it o= 5 F T8q T8 AEeTE a0 39 ag [T # e a9
TE T AT T

() et oAt <o s |tataE, ST wm gveror i a7 s srtaeor 3 s wrfeeRer AT | 4v
Ty = =t oy oft fly oft o & wrifReares a7 vy afesmr & g4t wr s gt 1= g v

et T 9 [Afe & ITANT & a | FHAT A7 TRASHAT & Hw1d [oaTed & o srated UHT TS &
HATIT TS0 AT FREATIET A7 srafed [ % ST & a § g=a1 &7 &fed § 91 gEses =9 9

TAT-TETE FI 2 TST ST Ghal & ST ST AL Faog T (9T Tuferd q9=r; sreram

(3T) TF AT UF T ATF A AT AT TTEHTOT FT FIFT FIAT ST FE FIA AT FAAET 6 o
ArETed TRATSHT TIT rated MTE % STANT % 94 § qRareg HiT 9

(1) o= Rt off Py a7 FHETT A9AT e IR AT ST AR Aar e s wrfeer &
srfersTiat sfie swe=TRaET #r BT ot srefea aRasET F Freeor srerat FEfReuTe srar At F ST
F gag T e W9 qrataA, S v A afufadt staar s e staar are et Ay stEr
ST SRE & Seh Al 3 37T TEATASAT o HLTEAT g [H=er 34T
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53
(1) TET FE =R, ATAFRY, TST TLRTT AT T srofera g off =0 gafea Bt ot s & R,

e, Fiferat oY o7 a7 997 ST VAT o71<h, ATIRET, TST TLRTE TAAT ST T M T FTH FLAT
ATET 2R

48. T T9or ST wrETeadT "iest — (1) THT Ta=g, W Haw #71 fawma g s 7g fiaw s s
HISAT T HLATTET T IEE TRITSIATSA % FTAAOITE 3T Taaqar § T gHIT S R Tg0r & IT9HT
ST TT & o [ARGTY 3T S0 OT Taed & (o0 17 9T AT, ST I &9 qrafaat sreEm o3
STTEraH0T ST2aT A 1<h ZIXT SAATAT ST Hhd T 5l

49. TR AR 1 AR AT — (1) T =g, 0 Mo A v v afafa, s e

TR AT, ST ST, 7 ITiaeheor, are, [ staar saie gy ssit w2t fdret s s g=ar
& ST 9T T THIRA [LA1E TATT HT STH T [Srel o GIT I A&l 3T IHNT Tg1aah A1l 6 SAH-aT8
& &A1 o Fae H gAAT & ST

() I GIT FHTATACATIRT il ST Tl ATSTATAT shl [ofd ST I T o T ST 4T 917 A&l S Iaehl
g it £ fafa & w@&taa s w7 fRafa;

(3T) TIRIT TET T IET T ATQAT § ST T [UET Y 7 Hag H ITATCHF HLATE,

(&FT) T qT H S T T ofF 7§ FHrae 3T IHH HIL;
(1) fafafee 5 & 721 a2 37 a1 721 & srare i Rl

(31) TSre sivmT |fata = wereier Sferreon gTer S=aT & s foreRTra e R U Sy 39T,

(TF) Tt STATCHS HILATS F HT AT FTe ST FTLTAT T TAqT AT,
(sT) Frare =t #re &, ST fF T qrear s et g g BT T E;

(T TIT AT ST I HETAF AGAT T F9T F AT F FATerd w7 THT AT,

(2) T Ta=g T W STUTTE -1 ¥ Seafea aufra fod f aher w1 F e #¥aw #°
SUATICHE FHTLATS o AT IH T FHT |

50. T Rard--—--- (1) TET T=g T HoreT oWTer a9 F T T8 I FIT 37T T A4t o6 Faer §

TTERTOT) SToaT o+ TTTART0T AqET 9IS AqaT Ho| oqar  =gieat ger o o oy & f7 aufFa
FTie FYaTE T a9 % 3(q % 3 7Tg H JAT F3M

(2) TS Ta=g; T TR 319 g1 Fohw 70 qt i Aet gareft srferep yrea s, T aeed, ARt
T 31yt v sreram =atpat g o o asft F T suiw-1 # soafea gaeht aufrg arfis R &
FT-ITRT TN o qgd ATTH T 3T TH qHha AT(UH (LTS I TCET INT TS AT Fex 1T TRl
ST FET AT TH ATESTAF & § AT ST FLAT ATATN T J@Tse 92 ¥ F907T ST

51. gfafAa w1 o — TP TE=g T W U qE A § q UF AT SATT T qal T4 qiufaay sam=w
AT AT STMaT T F & | UH (S99s 7 Q9T % Jgd A9 HAT F F9e FHagd & o Sugsq Faw
33T
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52.qﬁa&hww-w@wﬁmw&w%%ﬁﬁwwmaﬁw%maﬁ%mﬁm#ﬁs EOEY

THET I BT g, AT g TR Tq=g T (7T FT Fded g (o TS IT TRUE FHT AN T4 T F
T TEAETE STLFT FLATS FL|

53. foreT i e afAfaat w1 o (1) Frx TTHT TWT 740 H TATEL00T TgUOr F1 e, T w2
T TS A % oI 20 e & e ¥ v A awy F Fiae sfamer g ARt s et
F et ¥ fRATe yeer, ScirEs, IcY Te9T, Hed WRdl, gdaig, A, e, ghm, e,
TP ST ST ST ST & f&oelt a7 UH o+ Tq<A0 § , Sl T 941 &l @ dgrd q4i g,
Teu® orer § (39 seer ® o are fAfAtase [ wgr = 8) e sfafay & ey 23 &t S7gmn(3) *
Faara ¢ ST s Seeror afefaT” F T/ UE AT T 5T A

(2) s fatatase 3T fSrer § yeas ST v atata § Feforied a7 g, 9 a: --

(v) fafafese e § e FerFe) LT, T

(&) FafAfEse e 7T arfersrrsl i I8 d=maat & TS R g AT &1 & Jfaes gty
SELS)

(#Y) Tred 7 T A7 e At ARt S § s | [, =, o9 s, ShEaia st
TTHIOT Tt T, 3fiT T57 YU RE=7 a7 s &1 UF AfaEter S ST Forses gy area &ar

SITUATT 9y, Jad

(1) Fafafdse S § ST Fordes T ATMHT 9T S0 RIAHATI g &l T aas e ST ISR
T T TF AT i)

() fafafEs S %1 s Rfaswe a= srfae qaET, IaAT

(T) T foreT srfersrt o e swersrex forw arfea w31
SE)

(2) ForeT Fererex e v wfafa o srewer i 37 Raover a= srfeerrdy S sivm afafa 3 garers g

(3) TS sivr \fafa= i SoF F1 T siv v #7 Fateor 3w Ffufa F steaer #3977 7 e F I=d
Jaed it TS oTf<RAT 3T FTAT T TTRT F|

Ford Toh TrET T {7 & FH TF S5F TAF o9 71g H ATITIONT %0l ST

(4) 7% X TaT 9T AL HI ATAT GTAT STAT Forde 6, SET J1 qTHaAT 21, forfea Tifes a9 gu o=
T H ART T T6dT g AT THT T AT (ST Feded gIRT, SET AT GTHEAT g, SO AT T
[EASIE A R et e AR

54. TSIAT 1T €L GATT &1 Aefteqor, Maem sfix M= - [T 39 dweor amta & 6w (BT &
ST H HTAAT Gied ) Taed &7 srefteror [Fae ofiw [Ag=or =9 srea #§ 6t ama & g gu agiy &=
TR e ® AR R, S zee g T w9 7 eryar AfAfEee wrea v afuty staar s Gt ste
FoaT TEF T [AfAEss o et TTfaeRm<T & Areds =T BT S

55. S g ¥ 1 s afRpi- (1) yaF ST s afafa SR =7 & sqamw w @it F aqqmw
TR B 3 919 § AR G v ager vas B (e § 3 93 &7 96 agrad qwat 5
TARGTY, LA, FLEAT ST TAATE & (o0 FHIAT AT (Mg < eThat H7 TN HAT|
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39
(2) Ta9rT =9 & T TET ST THAT AGTAF AT o6 AT T AT [SUSE &AT o TARGIE, T, AT AT

AT & o7 IT-TTTE 1 F STHT T 6 AATaT Sl 39 Q9T ST AT =a" & =T Taemi a=im
TR AT IATT U et 3 srefie wer v afaty i A e § v 7 i sodht agme afeT F
Harg H fReaforfara arferat s srfgerme sTeq g /9 -

(T7) I9T =T TAT THRT TTAF AT FaT AT 92 F A0 * o 9 /< 3 1977 o arer fAfafase R
& ST H HATAT Ga¥l dl TgdTd HLAT S 384 o § TIHT FEATs hl ST a9 3T Hars
FHLATI

(@) fafafete Srer § T[T 947 3T SH6 9g™® qedi FATaT 384 (a7 € % @Y & (o7 JOAr AT F
HATITCHT FHTLATS HTAT (3H AT F LT AT BT

() TS FATs FA AT Rufa § g T g9 U TP Ty W {Wem 7 gt s awhTe, I
TS T, ST ST TTHAT 2, F IR T&T o6 T979 o6 (o7 [Ha9T ST FA gq KA (TAFe A e forfea

H gTE FTAT ASThY) SiY SULAHT TeT FATAT STATHF HLATS AT FHIATI

(3T) TH AR F ATALTAT AT TATAT T F N0 ITLFT T AF T A+ IYTT FIAT qAT0h 7 AT F
TS & AT 7 Z1d g0 AT Foheft T FA 7 T 997 & forw 0] F°7 i7 a0 007 967 37 THehl agra®
GIERIE R RIC LRI R R AR IS I E D

(3) =T =T TR wveAwr TG 7 a2 7q ¢ o =7 Afa==am & dgq @esradr & 4T g a7 Fle 07T FIA
T AT % (o0 AR AT ST T8 € AT 29 39T & 9T § o g a7 39 T® 997 & (o0 FEF & AT

Fh ITLFT FEATS HI(T
(4) TS 3R Geeqor Hfa Tenms 7 § FiEs vE adfy sraraerette 3urr w9

56. AISe ATAHIY FT TeqH--— (1) T3+ o sy 7iufa Feffea #1 Tea aftw F =5 § araq
F (-

(T7) TINTT &Y 3T THRT TZTAF ATRAT oF ATATH 6 &1=1 § T A T 6 JTH T 6 G209

(3T) TH ATHS S IS IT 47 T 9 U Al 6, ALATART AT TG T TSI TISTAT T o6 TeqeT
T ToRHT TR STTEERTOT 3 STeder 1S9 AR & TS gq, reT R dweror afufa & oqever & 7§
AT T ST FehaT 2l

(2) TAF TS SATHT ST IT-TLRTE o Agd FAIT gall g (1) IT T&T AT 37T IAAT A@TIAHTA F TZI0T
FT T g FaH IST Tohel AT T TEIT AT ST IERT AGTIAHTA o T g STATCHT SUTT T Tehdl AT
I A&T qeb ST UH AT 6 97 9 gU g AT A &, AT AT 70T 21, ’orees o0 ag qree sfehr g 3w
T3 ag UHT F51 FC ITT & T F TH AL T ATgAAT I STATLHT FILATS g [OraT I AT F Te7eT
£ | AT T g

(3) ST-TTHTE (2) F qga Fare it wfdr F weara ey sivr afffy 7 srerer 97 97 37 T9F T4 q2 T 6
fafafde e % 92eqor 3 ST Fad 33T Tad &l

57. TS i1 FAT--- (1) STeareh foreT 7w w=eror Hfafy w9 7<) ofw oy agrfaerrsit o s Ty a2 &
Te e St % |2eaor gq AT SIS il GITT FIT ST 3 Bl I8 18 U AP Tq=g 9T (972

¥ ATHIEA & 1T T T

(2) ST-TTETE (1) F qgad Ao § AfAtey ST 97 dweqor afafa gr 97 97 3 STt ggriasra i
I A&l qel § 9 AR SEr § q3aeii Tguer § &9, FE507 3T 36 ge 3q ST MU FrbaarT
arTtrer g, forer s |vahTe, e I Gt a1 wge e W Wed a1 wire ww Srieeeer av e s
Y FTSET S AT 237 HEqd a1 ST 9haT g 37 997 s UH FHTAFaTar &l U7 36T ST
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(58)mﬁéﬁ@réﬁmw—---mﬁwwmwaﬁﬁmﬁﬁaﬁﬁﬁaﬁs P T

AT I 32T e forg g == o ST, i a9 Hfi\T Sk fiaw a9ie § Seord 70 10 wrdshe T i
T THAT SITURIT 7 F9TT g0 AU a5le &l JATE FAAT 3T Hafa TEi Fa=g, 0 fFere #7 g=41 39 g0
TETAT 5T T AT FT T[T FA AT Tg A, TG TR F [[9T6 U qgraar qies® (Fos)
FIRT STIAT HIUSTT g I FoheT oT= SITHeheoT g ot T0eT o fof, T T=a, T THer g et
AT T U TELETT GATHT FHA T TZ o TN IWT IR, TET Fq=g T {79 157 W07 it
FAAT I FIT T Fohelt | g Rdveror o eratehi= gi|

(59) ATfA® A= aATftfeR RqTe--- (1) Feash 71T T=eror AfAf, TP o=y W e o7 e afafaat St
TE =g, T e gy AfAfas e #iw & e Raita BT 1= 8, T I 9RuE &l |71 0T
Friere fdTe Jeqa Fah

(2) 3T U7 (1) § Iord T TS ATUH RATE F SATATh [oreAT IT HLeqor AT T Fa=g; 907 (9e & UH
T 3T TH 6 2 T+ F R yoqa wait e ARt o § s9% e & & 8§ 0907 940 a6
ST 2q o= e, 3w 3w &g swarad ar /Is@T F1AH & 999 H 7 AN gq [ 3

60. SSC M- TP Ta=e, I W Tole MFLTHAT I qHHRT T TITX FT ThadT g AT IH oA
THTE HATAT, & TAHTE S IT HLEA HATAT T TEqd T T T &l

61. Fel T TR GIRT S =97 smeer § ¥ 12 et oft & & ara(s, e aeare & forw =g et g &
T ATAT AT AT TALHTE o AT AT 57 AT TAT 97 I FiAa=y, g ea= 19 Here a7 e
TRIT AT AT ST ITTEHIOT AT 7 TR qTAT A8 At a7 3796 TR AT FHHATL, ST
T wrHe g7 forfaa § e ST &2 SEa o I 99 3iT 36T GeliaTtel & [Aegl, a0 T yaed §
TETIAT TSI FT Toh A< AT HATAT T AW AT TTTERT0r A7 e a1 o a1 9t i qifatesd =,
ST AT FHAT UH Ha9T & AT g ared il

62. ATAIT T AT 19 F TET TARAT FLAT-—- TH AL % T T1ST THT TTTEHTT T UF TR0 GIT
STrershd FohT T I STTETT TS & THeET I 17 o Sl (el Selod &l G § T@d gU I AT «gq
FT TRT 19 % Tgd TAFRMAT FT T Bl

63. 3= TR * TARSE TRa—=a eeer F YTaenT Bt ST STTEEr A7 o= STTeEr a1 a1 AT
FICTA AT TRt 2T g T 947 § Foe TgUT [FH707 Y ([MEge & YA 39T F3 gq 9
FTIT 6 (AaTg | T IHeh TEEA ST Tae 3T ST AR TS A7 FHTIA | I FTAT 6 ToAT Rt Teq97a % 2

AL
(RIS 20 )
TS 3 Teg giafaat f ==

%9, | AR osaamawosit | o i 92Er i) geyE qiatady i 91T

JEET T ATH
(1) (2) (3)
1. (ATH) TS AT FHTET AT (F) 7= gf=a, 1T qEER (A7) e e

FERCEIE )

(@) TeTe "=, B FanT g 9 (A1) 999, 96

(1) e |, el A ST ATy A, (A7) 9
I, TaT

(%) ST T, TATaL0r UF a9 o9, T5T JEETe (7T9)-
I, TaT

(F) TeITe F=E, ST GH1E (G0, T 98 (ATH)-
qIE, qad
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57
(F) T qI=E, qras(i+e T S o, s
TEHRIT (ATY)  9aeT, IaT

() TeTeT (ATH)  TST TGUIT HIAT e
e, qa

() (ATH) T | FITAAT TSTHT 6 A1 VST od ATHT-
qIET, T

(1) AT = T TCF 62T, T AL (ATH)
-, g

(%) FLHTT (FTH) BT Farad &= & ar= o=t 7 oTfew
AT gl o SITUT|-TEeT

[®T. &. TT7.-01/2016-17/111/Ta0gist]

T %, 9 aa

MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 7th October, 2016

S.0. 3187(E).—Whereas it is necessary to constitute authorities at Central, State and District levels to take
measures for prevention, control and abatement of environmental pollution in River Ganga and to ensure continuous
adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected
therewith or incidental thereto;

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-cultural
and economic giving it the status of a National River;

And whereas the River Ganga has been facing serious threat due to discharge of increasing quantities of sewage, trade
effluents and other pollutants on account of rapid urbanisation and industrialisation;

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water supplies, industrial use and
hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and taking into
account the need to meet competing demands;

And whereas there is an urgent need-

(a) to ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin
approach to promote inter-State and inter-sectoral co-ordination for comprehensive planning and management;

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout its length
S0 as to restore its ecological integrity that enables it to self rejuvenate;

(c) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class
of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards;

(d) to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other
processes, materials or substances and giving direction to the authorities, officers and persons as may be
necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga;

(e) for carrying out and sponsoring investigations and research relating to problems of environmental pollution in
the River Ganga and examination of such manufacturing processes, material and substance as are likely to cause
environmental pollution;

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River
Ganga and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental
pollution;

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-
ordinate and implement the river conservation activities at the State level, and to take steps for comprehensive
management of the River Ganga in their States;
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And whereas it is required to have planning, financing, monitoring and coordinating authorities for strengt?ngg the
collective efforts of the Central Government and the State Governments and authorities under this Order for effective
abatement of pollution and rejuvenation, protection and management of the River Ganga;

Now, therefore, in exercise of the powers conferred by sub-section (1), read with clauses (i), (ii), (v), (vi), (vii), (viii),
(ix), (x), (xii) and (xiii) of sub-section (2) and (3) of section 3 and sections 4,5,9,10,11, 19, 20 and 23 of the Environment
(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the Act) and in supersession of the notifications of the
Government of India in the erstwhile Ministry of Environment and Forests numbers S.O.1111(E), dated the 30"
September, 2009, S.O. 2493 (E), dated the 300 September, 2009, S.0. 2494 (E), dated the 30" September 2009, S.O.
2495 (E), dated the 30" September 2009, S.O. 287 (E) dated the gt February, 2010 and in the Ministry of Water
Resources, River Development and Ganga Rejuvenation No. S.0. 2539 (E), dated the 29" September 2014, except as
respects things done or omitted to be done before such supersession, the Central Government hereby------

(i)constitutes the authorities by the names mentioned in this Order for the purpose of exercising and performing such of
the powers and functions (including the power to issue directions under section 5 of the Act and for taking measures with
respect to the matters as mentioned in this Order;

(ii))directs, subject to the supervision and control of the Central Government and the provisions of this Order, such
authority or authorities as specified in this Order that shall exercise the powers or perform the functions or take the
measures so mentioned in this Order as if such authorities had been empowered by the Act to exercise those powers,
perform those functions, or take such measures;

(iii)directs that all its powers and functions (except the power to constitute any authority under sub-section (3) of section
3 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River
Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order
and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this
Order.

1.Short title and commencement. — (1) This Order may be called the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh,
Uttarakhand, Uttar Pradesh, Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the
National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National
Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effective abatement
of pollution and rejuvenation, protection and management of the River Ganga.

3.Definitions.- (1) In this Order, unless the context otherwise requires, -
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b)’Basin” means the entire catchment of a water body or water course including the soil, water, vegetation and other
natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis;

(c)”Buffer Area” means an area which extends beyond the flood plain of a stream;
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(d)’catchment” or “’catchment area “includes the entire land area whose runoff from rain, snow or ice drains into a
water body or a water course, before the water course joins River Ganga or its tributaries or discharges water into River
Ganga or its tributaries;

(e)’commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing
gear or methods in River Ganga or its tributaries;

(f) Competent authority means “Central Government”

(g)”’deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or
removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in
particular in the catchment area of River Ganga;

(h)”’degraded forest” means a forest having loss or reduction of native forest cover or vegetation density in the catchment
area abutting River Ganga or its tributaries;

(i)”direction” shall mean direction issued under section 5 of the Act and the expression “direct” shall be construed
accordingly;

(j) “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53;

(k)”’engineered diversion” means a structure or device constructed or installed to transfer the water of River Ganga or its
tributaries into canals or other engineering structures;
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(1)’flood plain” means such area of River Ganga or its tributaries which comes under water on either side of it due to
floods corresponding to its greatest flow or with a flood of frequency once in hundred years;

(m)”Ghat” means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece
of land used for providing easy human access to water of River Ganga or its tributaries and includes usage of such parts
for religious or other related purposes;

(n)”local authority” includes Panchayati raj institutions, municipalities, a district board, cantonment board, town planning
authority or Zila Parishad or any other body or authority, by whatever name called, for the time being invested by law,
for rendering essential services or with the control and management of civic services, within a specified local area;

(o)”’National Mission for Clean Ganga” means the authority mentioned in paragraph 31.

(p) “notification” means a notification published in the Official Gazette and the expression ‘notifying’ shall be construed
accordingly;

(q)”offensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid
or putrefying substances and filth of any kind which is not included in the sewage;

(r)’person” include ----
(i)an individual or group or association of individuals whether incorporated or not;
(il)a company established under the Companies Act, 2013 (18 of 2013);
(iii)any corporation established by or under any Central or State Act;
(iv)a local authority;
(v) every juridical person not falling within any of the preceding sub-clauses;

(s)’River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the
River Ganga or its tributaries run its course when it fills with water and includes the land by the side of River Ganga or
its tributaries which retains the water in its natural channel, when there is the greatest flow of water;

(t) "River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries
during low flows of water;

(u)”River Ganga” means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda,
Dhauli Ganga, Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective
confluences at Vishnu Prayag, Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the
river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries;

(v) “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth;

(w) “’sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River
Ganga or its tributaries;

(x) “sewage effluent” means effluent from any sewerage system or sewage disposal works and includes sewage from
open drains;

(y) ’sewerage scheme” means any scheme which a local authority may introduce for removal of sewage by flushing with
water through underground closed sewers;

(z) “Schedule” means Schedule appended to this Order;

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen
kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh,
Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of
Delhi and such other States, having major tributaries of the River Ganga as referred to in this Order;

(zb) “State Ganga Committee” means the State Ganga Rejuvenation, Protection and Management Committee constituted
under this Order for each of the States mentioned in paragraph 2.

(zc) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as
follows, namely:-

(i) the Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India
in the Ministry of Environment and Forests number S.0287 (E), dated 8" February 2010;

(i) the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02495(E), dated 30" September 2009;
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(iii) the Uttarakhand State Ganga River Conservation Authority constituted by the notification of the Govglgent of
India in the Ministry of Environment and Forests number S.0 1111 (E), dated 30™ September 2009;

(iv) the Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government
of India in the Ministry of Environment and Forests number S.02493 (E), dated 30" September 2009; and

(v) the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02494 (E), dated 30" September 2009.

(zd) ”’stream” includes river, water course (whether flowing or for the time being dry), inland water (whether natural or
artificial ) and sub-terrain waters;

(ze) “tributaries of River Ganga” means those rivers or streams which flow into River Ganga and includes Yamuna
River, Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their tributaries
or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by
notification, specify for the purposes of this Order.

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of
1986) shall have the meanings respectively assigned to them in the Act.

4. Principles to be followed for rejuvenation, protection and management of River Ganga. — (1) The following
principles shall be followed in taking measures for the rejuvenation, protection and management of River Ganga,
namely:-

(1)  the River Ganga shall be managed as a single system;

(ii) the restoration and maintenance of the chemical, physical, and biological quality of the waters of River Ganga
shall be achieved in a time bound manner;

(iii) the River Ganga shall be managed in an ecologically sustainable manner;
(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations;

(v) the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga shall be incorporated into
river management processes and practices;

(vi) the integral relationship between the surface flow and sub-surface water (ground water) shall be restored and
maintained;

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained;
(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be regenerated and conserved;

(ix) the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources,
pressures and to maintain its natural ground water recharge functions;

(x) the public participation in rejuvenation, protection and management,revision and enforcement of any
regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management
shallbe encouraged and made an integral part of processes and practices of

River Ganga rejuvenation, protection and management.

(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in
technology and socio economic conditions of the people and to preserve the rich heritage of national composite culture,
specify additional principles in addition to the principles specified under sub-paragraph (1).

5.Ecological flow of water in River Ganga to be maintained. — (1) Every State Government, shall endeavor to ensure
that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of paragraph

(CF

(2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in different seasons
to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take
suitable actions in a time bound manner.

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation
Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga:

Provided that the average flow of water in River Ganga may, having regard to ecology, be determined by the National
Mission for Clean Ganga for different points of River Ganga.
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6. Prevention, control and abatement of environmental pollution in River Ganga and its tributaries.- (1) No person
shall discharge, directly or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga or its
tributaries or its banks:

Provided that where a local authority does not have, on the date of commencement of this Order, sewerage scheme or
infrastructure for collection, storage, transportation and disposal of sewage or sewage sludge or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such local authority shall, within a
period, specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such
infrastructure or make such infrastructure functional, as the case may be, for collection, storage, transportation and
disposal of sewage in the territorial area of the local authority.

(2) No person shall discharge, directly or indirectly, any untreated or treated trade effluent and industrial waste, bio-
medical waste, or other hazardous substance into the River Ganga or its tributaries or on their banks:

Provided further that where an industry or industrial area management does not have, on the date of commencement of
this Order, industrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of
trade effluents industrial waste, bio-medical waste, or other hazardous substance, etc. or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial area
management shall, within a period so specified by the National Mission for Clean Ganga from the date of
commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for
collection, storage, transportation and disposal of trade effluent and industrial waste, bio-medical waste, or other
hazardous substance in the jurisdiction of the industry or industrial area management.

(3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial
or any other purposes in the River Ganga, Bank of River Ganga or its tributaries or active flood plain area of River
Ganga or its tributaries:

Provided that in exceptional circumstances like natural calamities or religious events at traditional locations, temporary
structures can be raised after prior permission of the National Mission for Clean Ganga acting through the State Ganga
Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed, before the commencement of this Order, in the
River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National
Mission for Clean Ganga shall review such constructions so as to examine as to whether such constructions are causing
interruption in the continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause
for removing them.

(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has
been mentioned in this Order or not, has the effect of causing pollution in the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified
District Ganga Protection Committee, local authority and all other authorities and persons to disseminate widely and
bring to public notice, using various means, information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River Ganga and its tributaries.

7. Emergency measures in case of pollution of River Ganga or its tributaries --- If any poisonous, noxious or
polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and it
is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for
carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or
specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider
necessary for all or any of the following purposes, namely; -

(a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also,
for carrying out such operations as is considered appropriate for mitigation or removal of any pollution caused by such
matter;

(b) issuing directions restraining or prohibiting any person concerned from discharging any poisonous, noxious or
polluting matter in the River Ganga;

(c) undertaking any additional work or functions as may be necessary to address such emergency.

8. Power to issue directions. - The National Mission for Clean Ganga shall, in the exercise of its powers and
performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement
of pollution and rejuvenation, protection and management of the River Ganga to the concerned authority or local
authority or other authorities or Board or Corporation or person and they shall be bound to comply with such directions.

9. Ganga safety audit.- Every District Ganga Committee shall cause the Ganga safety audit to be carried out by such
Ganga Safety Auditors within such time frame and in accordance with such protocols as may be specified by the
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the cgpy of the
report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the
National Mission for Clean Ganga, which shall take appropriate action thereon, if required.

10. Pollution in River Ganga and its tributaries to be monitored.- (1) The pollution in River Ganga and its tributaries
shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and
Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical
stations, online monitoring and independent agencies at a periodicity to be specified by it.

(2) Notwithstanding the provisions of sub-paragraph (1), the Central Government may assign the function of monitoring
of pollution in River Ganga and its tributaries to any other agency or body or direct, having regard to advances in
technology, to monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or
method, as may be specified in the direction.

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga. - With effect
from the date of commencement of this Order, there shall be constituted an authority by the name to be called the
National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the
National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specified in this
Order and the Act.

12.Composition of National Ganga Council.-The National Ganga Council shall consist of the following members,
namely:-

(a)Prime Minister -Chairperson ,ex-officio

(b) Union Minister for Water Resources,
River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio

(c)Union Minister for Environment, Forests

and Climate Change - Member, ex-officio;
(d)Union Minister for Finance - Member, ex-officio;
(e)Union Minister for Urban Development - Member, ex-officio;
(f) Union Minister for Power - Member, ex-officio;
(g)Union Minister for Science and Technology - Member, ex-officio;
(h)Union Minister for Rural Development - Member, ex-officio;

(i)Union Minister for Drinking Water and Sanitation - Member, ex-officio;

(j) Union Minister for Shipping - Member, ex-officio;
(k) Union Minister of State for Tourism - Member, ex-officio;
(1) Vice Chairman, NITI Aayog - Member, ex-officio;
(m)Chief Minister, Bihar - Member, ex-officio;
(n) Chief Minister, Jharkhand - Member, ex-officio;
(0) Chief Minister, Uttarakhand - Member, ex-officio;
(p) Chief Minister, Uttar Pradesh - Member, ex-officio;
(q) Chief Minister, West Bengal - Member, ex-officio;

(r) Secretary, Ministry of Water Resources,
River Development and Ganga Rejuvenation - Member, ex-officio;

(s)Director General, National Mission for

Clean Ganga — Member Secretary, ex-officio.

(2) The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in the National
Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga,
as Member.

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member.

(4) The National Ganga Council may consult experts and expert organisations or institutions in the field of river
rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other
relevant fields.

(5) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decide.
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(7) The Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation shall
serve as the nodal Ministry.

(6) The National Ganga Council shall have its Secretariat in the National Mission for Clean Ganga.

13. Dissolution of National Ganga River Basin Authority --- (1) On and from the date of constitution of the National
Ganga Council in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of
Water Resources, River Development and Ganga Rejuvenation, number S.0 2539 (E), dated the 29™ September 2014
shall stand dissolved.

(2) All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the National
Ganga River Basin Authority before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

14.Superintendence, direction and control of management of River Ganga to vest in National Ganga Council.-
The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the
superintendence, direction, development and control of River Ganga and the entire River Basin (including financial and
administrative matters) for the protection, prevention, control and abatement of environmental pollution in River Ganga
and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River
Ganga and for matters connected therewith.

15. Jurisdiction of National Ganga Council.- The jurisdiction of the National Ganga Council shall extend to the areas
mentioned in paragraph 2.

16. Meetings of National Ganga Council.- (1) National Ganga Council may regulate its own procedure for transacting
its business including its meetings.

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-
Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business.

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council to achieve its
objectives, in between the conduct of the two meetings of the Council subject to ratification in the next meeting.

(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary.

17. Constitution of Empowered Task Force on River Ganga as authority.- (1) With effect from the date of
commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force
on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified in this Order
and the Act.

(2) The Empowered Task Force on River Ganga shall consist of the following members, namely:-

(a)Union Minister for Water Resources,
River Development and Ganga Rejuvenation - Chairperson, ex-officio;

(b) Union Minister of State for Water Resources,
River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio;

(c)Secretary in the Ministry of Water Resources,
River Development and Ganga Rejuvenation - Member, ex-officio

(d) Secretary in the Ministry of Finance

(Department of Expenditure) - Member, ex-officio;
(e) Chief Executive Officer, Niti Ayog - Member, ex-officio;
(f) Chief Secretary, State of Uttrakhand - Member, ex-officio;
(g) Chief Secretary, State of Uttar Pradesh - Member, ex-officio;
(h)Chief Secretary, State of Bihar - Member, ex-officio;
(i) Chief Secretary, State of Jharkhand -  Member, ex-officio;
() Chief Secretary, State of West Bengal - Member, ex-officio;
(k) Director General , National Mission for Clean Ganga - Member-Secretary

(3) The Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the
Chief Secretary of any other State concerned, if it considers necessary, as member

(4) The Empowered Task Force on River Ganga shall meet at least once every three months or more as it may deem
necessary.
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(5) The administrative and technical support to the Empowered Task Force on River Ganga shall be provigd%y the
Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation which shall be the
nodal Ministry for the purposes of such administrative and technical support.

18. Functions and powers of Empowered Task Force on River Ganga. —

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating to rejuvenation,
protection and management of River Ganga and its tributaries.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), the functions and powers
of the Empowered Task Force on River Ganga may include measures with respect to all or any of the following matters
in rejuvenation, protection and management of River Ganga, namely:-

(a) ensuring that the Ministries, Departments and State Governments concerned have -
@i) an action plan with specific activities, milestones, and timelines for
achievement of the objective of rejuvenation and protection of River Ganga;
(i1) a mechanism for monitoring implementation of its action plans;

(b) co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its
action plans in a time bound manner;

(c) to monitor the implementation process, address bottlenecks, suggest and take such decisions as may be necessary to
ensure speedy implementation;

(d) all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external
assistance;

(e) discharge of such other functions or exercise of such powers as may be considered necessary for achievement of the
objective of rejuvenation, protection and management of River Ganga or as may be assigned to it by the Central
Government or specified by the National Ganga Council;

19. Approval for projects exceeding value of rupees one thousand crore.-

(1) The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a
value of rupees one thousand crore, as amended from time to time.

(2) The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members
for the purpose of sub-paragraph (1)

20. Constitution and Composition of Specified State Ganga Rejuvenation, Protection and Management
Committees as authorities.— With effect from the date of commencement of this Order, these shall be constituted, in
each State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation, Protection and
Management Committee, which shall consist of a Chairperson and other members as specified in the Schedule to
exercise powers and discharge functions as specified in this Order and the Act.

21. Meetings of State Ganga Committee. — (1) Every State Ganga Committee may regulate its own procedure for
transacting its business including its meetings.

(2)Every State Ganga Committee shall convene its meetings at least once in every three months’ time.

(3) The Chairperson of the State Ganga Committee shall preside over its meetings and in his absence, the said
Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the State Ganga Committee and
conduct its business.

22. Superintendence, direction and control over Committee.- The superintendence, direction and control of the
District Ganga Committees shall, notwithstanding anything contained in this Order, vest in the State Ganga Committee,
for the purposes of rejuvenation, protection, prevention, control and abatement of environmental pollution in River
Ganga and its tributaries so as to rejuvenate the River Ganga to its natural and pristine condition and ensure continuous
and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned.

23. Decisions of State Ganga Committee to be binding.- The decision taken at the meetings of the State Ganga
Committee shall, notwithstanding anything contained in this Order, be binding upon every District Ganga Committee
and every local authority or other authority or Board or person referred to in such decision and they shall comply with the
decisions of the State Ganga Committee.

24. Powers, duties and functions of State Ganga Committees.— (1) Every State Ganga Committee shall, subject to the
provisions of the Act and rules made or directions issued thereunder, have the power to take all such measures, including
those in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of pollution and conservation
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of the River Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission
for Clean Ganga.

(2) The State Ganga Committee shall implement various programmes and projects of the National Ganga Council and
National Mission for Clean Ganga.

(3) In particular and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2), such measures
may include all or any of the following matters, namely:-

(a) coordination and implementation of the conservation activities relating to River Ganga including augmentation of
sewerage infrastructure, catchment area treatment, protection of flood plains, creating public awareness and such other
measures at the State level and regulation of activities aimed at the prevention, control and abatement of pollution in the
River Ganga to maintain its water quality, and to take such other measures relevant to river ecology and management in
the State concerned;

(b) implementation of the river basin management plan in the concerned State;
(c) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon;

(d) entry and inspection under section 10 and power to take sample under section 11 of the Act for the purpose of
exercising and performing its functions under this Order.

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7.
(5) The State Ganga Committee shall have the powers to issue directions under section 5 of the Act.

(6) The powers and functions of the State Ganga Committee shall be without prejudice to any of the powers conferred
upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act.

25. Monitoring execution of plans and programmes of District Ganga Committees.- Every State Ganga Committee
shall monitor the execution of plans, programmes, and projects of all their District Ganga Protection Committees and
those of other authorities and submit progress in respect thereof to the National Mission for Clean Ganga.

26. Preparation of consolidated reports of all District Ganga Committees and taking remedial measures in
respect thereof.- (1) Every State Ganga Committee shall prepare a consolidated report of all District Ganga Protection
Committees, local authorities or other authorities or Board or Corporation or person for every quarter indicating therein
in respect of each specified District abutting River Ganga and its tributaries, ----

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries in each specified District and remedial action in respect thereof;
(c) any interruption of flow in the River Ganga in each specified District and reasons therefor;

(d) remedial measures taken on the complaints made to the District Ganga Committee or local authorities or other
authorities;

(e) adverse report as reported by Ganga safety auditors in each specified District;
(f) any other information relevant to the health of River Ganga and its tributaries.

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of each year to the State
Ganga Committee and National Mission for Clean Ganga along with remedial action thereof.

27. Conducting of Ganga safety audit and submission of such audit reports by State Ganga Committees.- (1) It
shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga
Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga
along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at
its website.

(2) The Ganga safety audit shall include such particulars and be done at such intervals (save as otherwise provided in this
Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga.

28. State Ganga Committee to be nodal agency.- The State Ganga Committee shall be the State-wide nodal agency in
the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation,
protection and management of the River Ganga and its tributaries.

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean
Ganga.- Every State Ganga Committee, without prejudice to the foregoing provisions of this Order, shall, in exercise of
its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including
those relating to technical and administrative matters) as the National Ganga Council and the National Mission for Clean
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Ganga may give in writing to it from time to time for abatement of pollution and rejuvenation, protgig and
management of the River Ganga.

30. Dissolution of State Ganga River Conservation Authorities and State Executive Committees.- (1) With effect
from the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities
and the respective State Executive Committees constituted before the commencement of this Order shall stand dissolved.

(2)All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the authorities
and committees under sub-paragraph (1) before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

31. Constitution of National Mission for Clean Ganga as an authority.-(1) With effect from the date of
commencement of this Order, the National Mission for Clean Ganga, a society registered under the Societies Registration
Act, 1860 (21 of 1860), shall be an authority constituted under the Act, by the same name for the purposes of the Act
and to exercise powers and discharge functions as specified under this Order and the Act and the rules made or directions
issued thereunder.

(2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35.

32. Area of operation of National Mission for Clean Ganga.- The area of operation of the National Mission for Clean
Ganga shall be the areas mentioned in paragraph 2.

33. National Mission for Clean Ganga to be nodal agency.- The National Mission for Clean Ganga shall be the nodal
agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and
rejuvenation, protection and management of the River Ganga and its tributaries.

34. National Mission for Clean Ganga to be an empowered organization.- The National Mission for Clean Ganga
shall be an empowered organisation with two tier management having administrative, appraisal and approval powers and
duties, functions and powers as specified in this Order.

35. Composition of National Mission for Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier
management structure and it shall comprise of the Governing Council and the Executive Committee.

(1)  The Governing Council shall consist of the following members, namely:-

(a) Director General of National Mission for Clean Ganga Chairman, ex-officio
(b) | Joint Secretary, Ministry of Water Resources, River Development and Ganga | Member, ex-officio
Rejuvenation
() Joint Secretary, Ministry of Urban Development Member, ex-officio
(d) Joint Secretary, Ministry of Environment, Forests and Climate Change Member, ex-officio
(e) Joint Secretary, Department of Expenditure Member, ex-officio
®) Representative of NITI Aayog (not below Joint Secretary) Member, ex-officio
(2) Chairman, Central Pollution Control Board Member, ex-officio
(h) Principal Secretary, Urban Development, Government of Bihar Member, ex-officio
i) Principal Secretary, Urban Development, Government of Jharkhand Member, ex-officio
Q) Principal Secretary, Urban Development, Government of Uttar Pradesh Member, ex-officio
(k) | Principal Secretary, Peyjal, Government of Uttarakhand Member, ex-officio
@ Principal Secretary, Urban Development, Government of West Bengal Member, ex-officio
(m) | Executive Director(Deputy Director General), National Mission for Clean Ganga Member, ex-officio
(n) Executive Director (Technical),National Mission for Clean Ganga Member, ex-officio
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(0) Executive Director (Finance), National Mission for Clean Ganga Member, ex-officio
) Executive Director (Projects), National Mission for Clean Ganga Member, ex-officio
Q) Executive Director(Administration), National Mission for Clean Ganga Member- Secretary.

(2)  The Executive Committee constituted out of the Governing Council, shall consist of the following members,
namely:-

(a) Director General, National Mission for Clean Ganga — Chairperson, ex-officio;
(b) Joint Secretary, Department of Expenditure — Member, ex-officio;
(c) Representative of NITI Aayog (not below Joint Secretary) — Member, ex-officio;

(d) Principal Secretary of the State concerned — Member, ex-officio;
(e) Executive Director (Deputy Director General)

National Mission for Clean Ganga — Member, ex-officio;
(f) Executive Director (Finance)

National Mission for Clean Ganga — Member, ex-officio;
(g) Executive Director (Technical)

National Mission for Clean Ganga — Member, ex-officio;
(h) Executive Director (Projects)

National Mission for Clean Ganga — Member, ex-officio;
(i) Executive Director (Administration)

National Mission for Clean Ganga — Member, ex-officio;

3) The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the

Executive Committee, any other member from the Governing Council.

“) The Governing Council may constitute a sub-committee from out of its members and also by associating some
technical experts for appraisal of the projects.

%) The representative of the State concerned shall also be one of the members of sub-committee.
6) Half of the members of the Governing Council shall form the quorum.

36. (1) All approvals up to one thousand crores rupees shall be granted by the Executive Committee and it shall
report to the Governing Council at least once in three months.

(2) The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party
Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as
the case may be.

(3) The Third Party Appraisal shall be for all projects irrespective of their value.
37. Appointment of Director General and Executive Directors of National Mission for Clean Ganga.-

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be
equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and
conditions of services shall be determined by Central Government.

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services
in the Central Government in the rank equivalent to Joint Secretary to Government of India in accordance with
the recruitment rules of the said services.

(3) National Mission for Clean Ganga shall have at least one position for each of the Executive Directors in the rank
of Joint Secretary to Government of India.

(4) One of the Executive Directors shall be designated as Deputy Director General of the National Mission for
Clean Ganga and he shall be appointed by the Central Government.

(5) None of the nominated members of the Executive Committee shall be below the rank of Joint Secretary in
Government of India.

38. Duty of National Mission for Clean Ganga.- It shall be the duty of the National Mission for Clean Ganga to -

(i) follow the principles laid down in paragraph 4
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(i) comply with the decisions and directions of the National Ganga Council and implement the Gaga%asin
Management Plan approved by it;

(iii) co-ordinate all activities for rejuvenation and protection of River Ganga in a time bound manner as directed by the
National Ganga Council;

(iv) do all other acts or abstain from doing certain act which may be necessary for rejuvenation and protection of River
Ganga and its tributaries.

39. Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the
National Mission for Clean Ganga shall identify or cause to be identified -

(a) the specific threats to the River Ganga in areas in each village and town of such specified District abutting River
Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal
of animal carcasses, and threats from commercial, recreational and religious activities;

(b) the type of measures required to address such threat in each village and town of all districts abutting River
Ganga and its tributaries;

(c) the specific areas where such remedial actions are required to be taken for rejuvenation and protection of River
Ganga and its tributaries.

(d) the measures which may be necessary for reuse of treated water and enter in to Memorandum of Understanding
in this regard with the Ministries of the Central Government like Railways, Power, Petroleum and Natural Gas
etc., State Governments, autonomous bodies at the Central and State level, recognized Institutes and
organizations which the National Mission for Clean Ganga may deem fit.

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management Plan along
with cost, timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga
and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute
projects there for.

(3) The National Mission for Clean Ganga shall -----

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries required to be
maintained at different points in different areas at all times with the aim of ensuring water quality and
environmentally sustainable rejuvenation, protection and management of River Ganga and its tributaries and
notifying the same and take or direct all such measures necessary to maintain adequate ecological flows;

(b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take
measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and
management of River Ganga and its tributaries;

(c) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of water
or storage of water or by any other means and execute plans in respect thereof or take remedial action therefor;

(d) devise a system to be put in place for continuous monitoring of flow of water and pollution levels in River
Ganga and its tributaries;

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so
as to maintain adequate ecological flows in the River Ganga and tributaries;

(f) render assistance or cause them to be rendered by any agency for preparation of detailed project reports or
execution of projects for abatement of pollution and rejuvenation, protection and management of the River
Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or
local authorities or any person or body, any authority, Board or Corporation;

(g) set up or facilitate setting up or designate and direct one or more existing centers to research, develop and
disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and
management of River Ganga and its tributaries;

(h) take any other measures which may be necessary for continuous flow of water and abatement of pollution in
River Ganga and its tributaries

(4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragraph 7.

40. Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its
tributaries.- The National Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at
such places or designate any existing laboratory or station or institute as Centres to be called the “River Ganga
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Monitoring Centre” for monitoring amongst other things, continuous flow of water and pollution levels as required under
this Order and such Centre shall report immediately to the National Mission for Clean Ganga for taking remedial action
therefor.

41. Powers of National Mission for Clean Ganga.- (1) The National Mission for Clean Ganga being the national
agency charged with the role, responsibility and powers to facilitate the task of rejuvenation, protection and management
of River Ganga and its tributaries, under the supervision and direction of the National Ganga Council, shall recommend
to the National Ganga Council or Central Government for issuing directions or issue directions itself, to the State Ganga
Committees or District Ganga Committees or local authority or any other authority or any person, institution, consortium
or agency, as it may decide, for the rejuvenation, protection and management of River Ganga and have the power to take
all such measures and discharge such functions as it may deem necessary or expedient for prevention, control and
abatement of environmental pollution in River Ganga and its tributaries so as to rejuvenate the River Ganga to its natural
and pristine condition and ensure continuous and adequate flow of water in River Ganga and for protection and
management of River Ganga and for matters connected therewith.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise
provided in this Order, such directions may include all or any of the following matters in the management of River
Ganga, namely:-

(a) fulfillment of the functions mentioned in paragraph 55 in accordance with the principles in paragraph 4;

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and
rejuvenation, protection and management of River Ganga;

(c) enter into memorandum of understanding, with the approval of the Central Government, with any country or foreign
agency for effective implementation of the River Ganga Basin Management Plan for rejuvenation, protection, prevention,
control and abatement of pollution in the River Ganga and its tributaries;

(d) approve, with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to
be made therein;

(e) supervise and review the progress reports, and issue directions to the State Ganga Committees, District Ganga
Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan
and any other matter connected with affairs of the River Ganga and its tributaries;

(f) approve the planning, financing and execution of programmes for abatement of pollution in the River Ganga including
augmentation of sewerage and effluent treatment infrastructure, catchment area treatment, protection of flood plains,
creating public awareness, conservation of aquatic and riparian life and biodiversity and such other measures for
promoting environmentally sustainable river rejuvenation;

(g) coordination, monitoring and review of the implementation of various programmes or activities taken up for
prevention, control and abatement of pollution and protection and management in the River Ganga and its tributaries;

(h) direct any person or authority to take measures for restoration of river ecology and management in the River Ganga
Basin States;

(i) recommend to the Central Government, for creation of special purpose vehicles (whether as a company under the
companies Act, 2013(18 of 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act,
1882 (2 of 1882)), as may be considered appropriate, for implementation of this Order and for the purposes of the Act;

(j) take such measures as may be necessary for the better co-ordination of policy and action to ensure effective
prevention, control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its
tributaries;

(k) issue such directions to any person or authority, as it may consider necessary, for proper or prompt execution of the
projects or cancel such projects or stop release of funds or direct refund of amount already released and assign the same
to any other person or authority or Board or Corporation for prompt execution thereof;

(1) direct any person or authority to maintain such books of account or other documents, without prejudice to any law for
the time being in force, as may be specified by the National Mission for Clean Ganga;

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution,
rejuvenation and protection and management in the River Ganga and its tributaries;

(3)The National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act.

(4)The National Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and
the decisions of the National Ganga Council.
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42. Giving of prior approval in certain matters.- Every person, the State Ganga Committees, District Ganga Zropection
Committees, local authorities and other authorities shall obtain prior approval of the National Mission for Clean Ganga,
on the following matters, relating to River Ganga and any area abutting River Ganga or its tributaries, if required to
implement the decisions of the National Ganga Council, namely:-

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water downstream of the
River Ganga;

(b) construction of bridges and associated roads and embankments over the River Ganga or at its River Bank or its flood
plain area;

(c) construction of Ghats or extension of any existing Ghat;
(d) construction of jetties;

(e) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River
Ganga or its tributaries;

(f) deforestation of hill slopes and notified forest and other eco-sensitive areas;

(g) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean
Ganga may specify.

43. Financial framework.- (1) The budgetary allocation shall be utilised by the National Mission for Clean Ganga for
meeting expenses in connection with the discharge of its functions, objects and purposes and establishment expenditure:
Provided that the money received by way of grants, loans and borrowings shall be expended for the specific purpose for
which such grants, loans and borrowings have been received.

(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an
annual expenditure statement.

(3)The audit of National Mission for Clean Ganga accounts shall be done by the Comptroller and Auditor-General of
India and after completion of annual audit, the audit agency shall furnish annual audit certificate.

(4)The affairs of National Mission for Clean Ganga shall be subject to the control of Central Vigilance Commission and
there shall be a Vigilance Officer to look after vigilance related matters.

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowered Task Force,
and the Central Government for being laid before each House of Parliament.

44. Engagement of legal experts.- The National Mission for Clean Ganga shall have proper legal set up for which it
may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing
support for discharging its duties.

45. Scrutiny of reports.- All the reports relating to its activities and reports received from the State Ganga Committees,
District Ganga Committees, local authority, Board, Corporation or any person shall be scrutinised by the National
Mission for Clean Ganga and placed by it along with its views on the matters mentioned in such report before the
National Ganga Council for soliciting its guidance thereon, if required.

46. Consolidated report of Ganga Safety audit.- The National Mission for Clean Ganga shall prepare and submit a
consolidated report of the Ganga safety audits of River Ganga to the National Ganga Council along with the remedial
action taken thereon and also make available the same in public domain and exhibit the same at its website.

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.-
(1) Where the National Mission for Clean Ganga considers it expedient so to do under section 5 of the Act, it may, by
order in writing.-

(a) call upon any State Ganga Committees, District Ganga Protection Committees, local authority, other authority, Board,
Corporation or person, who has been allotted any project for execution or connected with such project or utilisation of
funds, at any time, to furnish in writing or make public for dissemination such information or explanation relating to such
project allotted for execution or executed or utilisation of fund allotted as the National Mission for Clean Ganga may
require; or

(b)appoint one or more persons or any authority to make an inquiry in relation to project allotted for execution or
executed or utilisation of fund allotted; or

(c) direct any of its officers or employees or the officers or employees of the Central Government or State Government or
any other authority to inspect the books of account or other documents of the State Ganga Committees, District Ganga
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Committees, local authority, other authority, Board, Corporation or person related to any project allotted for execution or
executed or utilisation of funds; or

(d) require any person, officer, State Government or authority to furnish to it any reports, returns, statistics, accounts and
other information and such person, officer, State Government or other authority shall be bound to do so.

48. Financing and implementation model.— The National Mission for Clean Ganga shall develop and constantly refine
financial models that would improve the performance and sustainability of projects, and which can be adopted by the
State Ganga Committees, District Ganga Committees, local authority, other authority or person for abatement of
pollution and rejuvenation, protection and management of the River Ganga.

49. Preparation of consolidated reports.- (1) The National Mission for Clean Ganga shall, on the basis of the reports
and other information forwarded by the State Ganga Committees, District Ganga Committees, local authorities, other
authorities, Board, Corporation or person, prepare a consolidated report every year indicating therein in respect of each
specified District abutting River Ganga and its tributaries.-

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries and remedial action in respect thereof;
(c) any interruption of water in the River Ganga and reasons therefor;
(d) condition of River Bed and flood plains and habitat in the specified District;

(e) remedial measures taken on the complaints received from public by the District Ganga Committee or local
authorities;

(f) threats remaining to be addressed by then with remedial action proposed therefor;
(g) report if any as reported by Ganga safety auditors;
(h) all other information relevant about the health of River Ganga and its tributaries.

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review
thereof to the Empowered Task Force along with remedial action thereof.

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end of every year,
prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State
Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation or
persons during the immediately preceding year.

(2) The National Mission for Clean Ganga shall include under separate parts in its annual report referred to in sub-
paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the
State Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation
or person, and forward the said annual report to the National Ganga Council and the Central Government and also make
available in public domain and exhibit at its website.

51. Constitution of Committees.- The National Mission for Clean Ganga may, constitute one or more River Ganga
Management Committees from amongst its members and such experts in the field of rivers or water as it may consider
appropriate for the efficient discharge of its functions under this Order.

52. Soliciting guidance.- In case any difficulty arises in implementing decisions of the National Ganga Council or the
provisions of this Order, it shall be duty of the National Mission for Clean Ganga to solicit the guidance of the National
Ganga Council and take appropriate action accordingly.

53. Constitution of District Ganga Protection Committees.- (1) The Central Government shall immediately after the
commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every
specified District abutting River Ganga and its tributaries in the States mentioned in paragraph 2, the “District Ganga
Committees” for the prevention, control and abatement of environmental pollution in the River Ganga.

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:-

(a) the District Collector in the specified District; - Chairperson, ex-officio;

(b) not more than two nominated representatives from Municipalities and Gram Panchayats of the specified District
nominated by the State Government. - Members;
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(c) one representative each of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking Water
Departments, and State Pollution Control Board working in the specified District abutting River Ganga to be nominated
by the District Collector - Member, ex-officio;

(d) two environmentalists associated with River Ganga protection activities and one representative of local industry

association in the specified District to be nominated by the District Collector - Members,;
(e) one Divisional Forest Officer of the specified District - Member, ex-officio
(f) one District official to be nominated by the District Collector. - Member;

(2) The District Collector shall be the Chairperson of the District Ganga Committee and the Divisional Forest Officer
shall be the Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committee may
decide and exercise such powers and functions as may be conferred under this Order:

Provided that at least one meeting of the District Ganga Committee shall be held every three months.

(4) A non ex-officio member may resign his office by giving notice in writing thereof to the Central Government or to
the District Collector concerned, as the case may be, and shall cease to be a member on his resignation being accepted by
the Government or the District Collector concerned, as the case may be.

54. Superintendence, direction and control of District Ganga Committee.- The superintendence, direction and
control of the management of the District Ganga Committee (including financial and administrative matters) shall,
notwithstanding anything contained in this Order, vest in the National Mission for Clean Ganga which may be exercised
by it either directly or through the State Ganga Committee or any of its officer or any other authority specified by it.

55. Functions and powers of District Ganga Committees.- (1) Every District Ganga Committee shall discharge
functions and exercise powers for rejuvenation, protection, restoration and rehabilitation of River Ganga and its
tributaries in each specified District as laid out in paragraph 6 and 7 as per the principles specified in paragraph 4.

(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and
protection and restoration or rehabilitation of degraded areas abutting River Ganga and its tributaries and subject to other
provisions of this Order and rules made thereunder, every District Ganga Committee shall have the following powers and
functions in relation to River Ganga and its tributaries abutting in the area in specified District, namely:-

(a) identifying activities which may be threats in the area of specified District abutting the River Ganga for protection of
River Ganga and its tributaries or its River bed and making a plan for remedial action and take remedial action in respect
thereof;

(b) taking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abutting in the
specified District (excluding enforcement of the provisions of this Order)

(c) in the event of its inability to take remedial action, reporting (electronically as well as by sending written
communication in hard copy) to the National Mission for Clean Ganga and concerned State Government, the State Ganga
Committee, as the case may be, for issue of direction for protection of River Ganga and to formulate appropriate
management or remedial actions.

(d) taking suitable administrative and other measures, to give effect to the provisions of this Order so as to prevent the
environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or
any law for the time being in force.

(3) In case, the District Ganga Committee is of the opinion that any contravention has been made of any other law for the
time being in force or in respect of provisions of this Order, it shall take appropriate action in accordance with the law for
the time being in force.

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7.

56. Designation of Nodal Officer.- (1) Every District Ganga Committee shall nominate as Nodal Officer for the
purposes of this Order -

(a) the Sarpanch of Gram Sabha of every village in the areas abutting the River Ganga and its tributaries;
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(b) in case of an area, not being village abutting the River Ganga, the Chairperson of Municipality Planning Committee
or Metropolitan Planning Committee or Chairperson of any local authority, as the Chairperson of the District Ganga
Committee.

(2) Every Nodal Officer nominated under sub-paragraph (1) shall take measures to prevent the pollution of River Ganga
and its tributaries and take remedial action for protection of River Ganga and its tributaries or their River bed abutting in
such village or other area, as the case may be, of which he is the Nodal Officer and in case of his failure to do so, he shall
report the violation of this Order to the Chairperson of the District Ganga Committee for remedial action.

(3) After receipt of the report under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take
remedial action for protection of River Ganga or its River bed abutting the specified District.

57. Preparation of plans.- (1) Every District Ganga Committee shall prepare its plan for protection of River Ganga and
its tributaries and their River bed abutting the specified District and submit the same to the National Mission for Clean
Ganga for its approval.

(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Committee for
protection, control and abatement of environmental pollution in River Ganga and its tributaries and their River Bed area
abutting the specified District which may be recommended by the State Government, State Ganga Committees, the
National Mission for Clean Ganga, any other authority or Board and the expenditure involved for such plan and time
within which such activities shall be completed.

58. Preparation of budget and maintenance of accounts.- Every District Ganga Committee shall prepare its budget
for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the
time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga
Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance
of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India
or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject to
inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee or any of their
appointed entities.

59. Monthly and annual reports.- (1) Every District Ganga Committee shall, submit monthly and annual reports to the
National Ganga Council, National Mission for Clean Ganga and State Ganga Committee as directed by National Mission
for Clean Ganga within specified timelines.

(2) In addition to the annual report referred to in sub-paragraph (1), the District Ganga Committee shall furnish to the
National Mission for Clean Ganga at such time and in such form and manner it may direct to furnish such other returns,
statements and other particulars in regard to any proposed or existing programme for the River Ganga Basin Plan for the
abutting area in the specified District.

60. Budget allocation.- The National Mission for Clean Ganga shall consolidate and prepare the budget requirement
and submit the same to the Ministry of Water Resources, River Development and Ganga Rejuvenation.

61. Direction by Central Government.- Notwithstanding anything contained in this Order, it shall be lawful for the
Central Government to issue directions in writing to the Ministries or Departments of the Government of India, or the
State Government or the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committees,
or local authority or other authority or statutory bodies or any of its officers or employees, as the case may be, to
facilitate or assist in the rejuvenation, protection and management of River Ganga and its tributaries in such manner as it
may direct, and such Ministry or Department or Authority or Mission or Board, Committee or Government or statutory
body, officer or employee shall be bound to comply with such directions.

62. Making of complaint under section 19 of the Act.- All the authorities constituted under this Order or their
officers authorised by such authorities may make complaint before the court under section 19 of the Act for taking
cognizance of any offence under the said section.

63. Order to be in addition to other laws.- The provisions of this Order are without prejudice to the discharge of
functions by any local authority or other authority or Board or corporation or any person for taking measures for the
purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and
any other law for the time being in force.
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SCHEDULE
[See paragraph 20]
COMPOSITION OF STATE GANGA COMMITTEES

Serial No. | Name of the State Ganga | Composition of the State Ganga  Committees

Committee
e} (2) 3)
1. (Name) State Ganga Protection | (a)Chief Secretary, Government of State of
and Management Committee (Name) - Chairperson, ex-officio;

(b) Principal Secretary, Department of Finance, Government of State of
(Name)

- Member, ex-officio;

(c) Principal Secretary, Department of Urban Development and Housing,
Government of (Name)

- Member, ex-officio;

(d Principal Secretary, Department of Environment and Forests,
Government of State of

(Name) - Member, ex-officio

(e)Principal Secretary, Department of Water Resources, Government of
State of

(Name) - Member, ex-officio;

(f) Principal Secretary, Department of Public Health Engineering,
Government of State of

(Name) - Member, ex-officio

(g) Chairman, (Name) State Pollution
Control Board - Member, ex-officio;

(h)Chief Executive Officer of executing agency in the State of (Name)
- Member, ex-officio;

(i)Principal Chief Conservator of Forests,

Government of State of (Name) — Member, ex-officio;

(j) not more than five experts from relevant fields to be nominated by the
Government of

(Name) - Members
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AT, 1793(3H).—h% TLHTT TATILOT (F2&707) TfATaaw, 1986 (1986 FT 29) it &rmer 3 il IT-emeTaat
(2) 7 (3) ETT Y& ARFAT FT AN FXT U TSI T Tl (HLEA0, LT 37T Taer) ITfarmaor sraer,
2016 =1 Ferrtera wee o fory Mwaforfem sreer o &:-

1. (1) TH AT AT INT ALY (HLEA, AT 37T Taere) TTFEHor (Ferrerd) siaer, 2019 FgT AU
(2) T ATTEAT TSI | THT T AE § AR g

2. TIT & (FTEAT, qLAT 3T Ta4) Me9T, 2016 F dAq=ea 56, 3T Ad=aa (1) * @< (A) # forg or=at
"Bt ot T ey, [T s afe i ¥ oerewer F w4 #" ¥ v 9 et T oft i
grferERTr" =7 Tiaeerfua B s

[®T. 7. #4T. 01/2016-17/111/07 TR H ST (TS-110)]
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA 76
REJUVENATION

(National Mission for clean Ganga)

ORDER
New Delhi, the 21* May, 2019

S.0.1793(E). — In exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following Order to amend the River Ganga
(Rejuvenation, Protection and Management) Authorities Order, 2016, namely: —

1. (1) This Order may be called the River Ganga (Rejuvenation, Protection and Management) Authorities

(Amendment) Order, 2019.
(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016, in paragraph 56, in
sub-paragraph (1), in clause (b), for the words “any local authority, as the Chairperson of the District Ganga
Committee”, the words “any local authority” shall be substituted.

[F. No. Estt.01/2016-17/111/NMCG-Vol-III]
RAIJIV KISHORE, Executive Director (Admin.)

Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide
number S.O. 3187 (E), dated the 7% October, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054 Digitally si
igitally signed by

MANOJ MANOJ KUMAR VERMA
KUMAR VERMA Date: 2019.05.22

21:15:00 +05'30"
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qWT-2, @€ 3, IT-E< (i), A 7 Apa<, 2016 § THTIAQ STTE=AT 7. FT. 1. 3187 (1) @ 7 FFa,
2016 ZTT INIT AT (FEAT, AT 37T Terere) Tferwaor smaer, 2016 & o ;

Safe wgafa 7 @ F =R 77 % @< (3) g Y& AFRdl il TIRT Fd g0 9d JEhTT
(T T rae) i | AT T=TEar genee Faw, 2019 T9TT ST U AT HATAT FATT " A o1f<p HATTT
giora AT SEeT o= F1at & 9T-a1, S q97edq, T4 FHe ofiT 9 /A0 § et 39 G w7
e fha foieg S wermerT gmer wentfa o s

Y STafeh, S orfh #ATE F GO & qRuEea s, TR YN G I ATSEEdT § Y SHH
ST g T AT (HEA, AT SHT Tarere) FTTereRaor siaer, 2016 § siaeas qformft dones v #1 fafaeT
T g ;

4537 GI/2019 (1)
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A, oG, TATFL (FLeqr) srferfaw, 1986 (1986 & 29) &t &rer 3 i IT-4WT (2) 3T wwc7(§
ZTRT S&T ATRAT &1 TN F3d gU Hald LT I<h ATEadT | FAfad Seed Fiedl § Y 394 sqae
TRIT AT (HTEA0T, AT 3T Taee) ATTFRI0r o A1<er, 2016 FT ST T FLAT 8, A7 ;

HIerT AT 3T YT — (1) TH Q9T T Aerd 17 T 747 ( H@Leqo, LT 3T Ta4w) TTresheor
(FET HelTer) araer, 2019 ¢ |

(2) TE, TSTIS H, THE THIA I TG H TIT 2

I ATTLAAT H, ST HATGA, qal @ Sl W0 S0 7oAy’ iU F T 9 Sd AT
AT of ik T ST

TRIT AT (HE0T, AT 3T Tae) ATTEFor siraer, 2016 # (O T8 THH TAT 3 9T Fgl I97
), TEATAAT & AT, TTACT (Her0r) Atef=aw, 1986 (1986 FT 29) (3 aTa 3<h ATAHTH Fgr 147
?) 1 T 3 TuT 4,5,9, 10, 11,19,20 3% 23 Fit ITLTT (2) 74T (3) F == (i), (i), (v), (vii),
(viii), (i), (), (xii) TAT (xiii) F T ITLT (i) FIT T WA oTRAT F TART FIJ g0 M5al 6 a1
TTEET g aTel g AT ‘i IhIY UTEgTer” oTsal & 91 TH1E gie aref 937 | "Ser Faree Jaraa”

9Teal % TITT 9T, "qohTel STt HATYH HATAA" 9Te8 T STUA|
I AT o 47T 12 H,

(F) ST-92T (1) F T 92 FAeforfea war s

(1) Tt s atews # fAwferfea g g

F) | T G -3, T,
EIREREERINEE -UTETE, TS,
M) | Fefrr At a9 U STy aiadd w5 A, T
=) | v e HEE, TS
BRELREEIGE RS EA IR E -EeT, A
=) | e e == HEET, TR
) | Fara fEeme va s @5 T, T
1) | et gretor feewre WAt TqEE, T
) | FarT O afiag w7 TqEET, Tad
) | FT wieT T WA I, T
T) | IuTeAes A AT qTE, ToA
3) | gem w5, foee T, T
T) | AT WAL, ATET qIET, 72
7) | qEm wel, saAvET q3E, TaA
) | e A, 39T TR q3E, TaA
q) | T weA, afsHT e qEH, 0o
oq) | T, ST dHTeE, qar fEeTe 37 w9 "er FarT T, ga
7) | @fa, T 9o vd st e TqEE, T
o) | T, AET S gl w1 TqTE, TaAd
) | @fa, w5 e e sweror T, T2
q) | geTH=ers, e @y T e e A=, 12T
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(@) IT-9T (7) ®, "I HATA, Tl AR ST AT HLAU HATAT" eTeal F T UL, " A<
TATAT" 9Te] ¥ STUA|

5. 3 MM F TWT17 § —

(@) 3T-8T (2) ®, 9% (F), (@) 37T (1) A% 37 "afda vfate=t & v av Meterteaa @ s, s,

(F) FET A 9Tk TAT ST, T
(@) FET STt orfeh T WA e, T
() |, STt HATgE, Tat T ST 9 " AT I, T,

(@) IT-UT (5) |, "o HATYA, ol [HFT AT T HELTw HATAT" 9real F €A1 U< " 97k HATAT (A
T, FaT AwTe ST 9T F2eqor foram)” oreg Y g T SAT0|

6. ITh <9 F T 35 F IU-UT (1) ®, HE (W) 3T W () AT 399 Fqataa it F v av Fefefwa
TET SO, AT,

(T T A=, ST AT, T&T ER ST 97 e AT -HEE], e,
WERSEIECAEEI Rt DR ER U -EE, I8,

7. I AR F G760 |, "ST FETYA, AT FEFHTH ST IT AL HATAL" 9T o FATH UL "SA FETYA, ST
TRt 31 99T H2arr e e ores ¥ STUA|

[FT. &. #47. 01/2016-17/0111/TAUAH S -G-qa 4]
Trsiter FoheTTe, ATARTAT fAeers (Tormer)

feoqur ;g sRer, ATRA F TSI, SETLT, W 2, @< 3, IT-TE (i) § AT=AT @A wram 3187 (3),
ARG 7 e, 2016 3T dfaw I ATeR=ar Jear F1.30. 1793 (), arr 21 9, 2019 3T
gerrtara foar =T =, grer weRTtera e I o |

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
ORDER
New Delhi, the 2nd September, 2019

S.0. 3163(E).—Whereas, the Central Government intends to take measures for prevention, control
and abatement of environmental pollution in river Ganga and to ensure continuous adequate flow of water so
as to rejuvenate the river Ganga to its natural and pristine condition;

And whereas, to achieve the aforesaid objective, the Central Governmentdecided to constitute various
authorities at Central, State and District levels;

And whereas, vide notification number S.O. 3187 (E), dated the 7™ October, 2016 published in the
Gazette of India, Part II, Section 3, Sub-section (ii), dated the 7™ October, 2016, the Government of India in
the erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation made the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016;

And whereas, in exercise of the Powers conferred by clause (3) of article 77 of the Constitution, the
President made the Government of India (Allocation of Business) Three Hundred and Fiftieth Amendment
Rules, 2019 and created a new Ministry, namely “Ministry of Jal Shakti (Jal Shakti (Mantralaya), inter alia,
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allocating the subject matters relating to water resources, river development and Ganga rejuvenation 1&0
administered by the said Ministry;

And whereas, consequent upon the creation of the Ministry of Jal Shakti, it has been decided by the
Central Government to make necessary consequential amendments in the said notification and in the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016contained therein;

Now, therefore, in exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following
amendments in the said notification and furtheramendments in the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 contained therein, namely:—

1. Short title and commencement.—(1) This Order may be called the River Ganga (Rejuvenation,
Protection and Management) Authorities (Second Amendment) Order, 2019.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the said notification, for the heading “MINISTRY OF WATER RESOUCES, RIVER
DEVELOPMENT, AND GANGA REJUVENATION”, the heading “THE MINISTRY OF JAL SHAKTI”
shall be substituted.

3. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016
(hereinafter referred to as the said Order), in the preamble, in the paragraph beginning with the words “Now,
therefore, in exercise of the powers” and ending with the words “the Central Government hereby”, for the
words “Ministry of Water Resources”, the words “erstwhile Ministry of Water Resource” shall be substituted.

4. In the said Order, in paragraph 12,—
(a) for sub-paragraph (1), the following shall be substituted, namely: —

“(1) The National Ganga Council shall consist of the following members, namely:—

(a) | Prime Minister Chairperson, ex-officio;
(b) Union Minister for Jal Shakti -Vice-Chairperson,
ex-officio;
(© Union Minister for Environment, Forests and Climate -Member, ex-officio;
Change
(d) Union Minister for Finance -Member, ex-officio;
(e) Union Minister for Housing and Urban Affairs -Member, ex-officio;
) Union Minister for Power -Member, ex-officio;
(2) Union Minister for Science and Technology -Member, ex-officio;
(h) Union Minister for Rural Development -Member, ex-officio;
1) Union Minister for Shipping -Member, ex-officio;
Q)] Union Minister of State for Tourism -Member, ex-officio;
k) Vice Chairman, NITI Aayog -Member, ex-officio;
@ Chief Minister, Bihar -Member, ex-officio;
(m) | Chief Minister, Jharkhand -Member, ex-officio;
(n) Chief Minister, Uttarakhand -Member, ex-officio;
(o) Chief Minister, Uttar Pradesh -Member, ex-officio;
(§9)] Chief Minister, West Bengal -Member, ex-officio;
(@ Secretary, Department of Water Resources, River -Member ,ex-officio;
Development and Ganga Rejuvenation
(r) Secretary, Department of Drinking Water & Sanitation -Member, ex-officio;
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(s) Secretary, Ministry of Housing and Urban Affairs -Member,ex-officio;
(1) Secretary, Department of Agriculture and Farmers’ Welfare -Member,ex-officio;
(u) Director General, National Mission for Clean Ganga -Member Secretary,
ex-officio.”.

(b) in sub-paragraph (7), for the words “the Ministry of Water Resources, River Development and
Ganga Rejuvenation”, the words “the Ministry of Jal Shakti” shall be substituted.

5. In the said Order, in paragraph 17,—

(a) in sub-paragraph (2), for items (a), (b) and (c) and the entries relating thereto, the following
shall be substituted, namely:—

“(a) Union Minister for Jal Shakti -Chairperson, ex-officio;

(b) Union Minister of State for Jal Shakti -Vice-Chairperson, ex-officiq

(¢) Secretary, Department of Water Resources, River | -Member, ex-officio;”;
Development and Ganga Rejuvenation

(b) in sub-paragraph (5), for the words “the Ministry of Water Resources, River Development
and Ganga Rejuvenation”, the words and brackets “the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga Rejuvenation)” shall be substituted.

6. In the said Order, in paragraph 35, in sub-paragraph (1), for items (b) and (c) and the entries
relating thereto, the following shall be substituted, namely—

“(b) Joint Secretary, Department of Water | -Member, ex-officio
Resources, River Development and Ganga
Rejuvenation

(c) Joint Secretary, Ministry of Housing and
Urban Affairs

-Member, ex-officio”.

7. In the said Order, in paragraph 60, for the words “the Ministry of Water Resources, River Development and

Ganga Rejuvenation”, the words “the Department of Water Resources, River Development and Ganga
Rejuvenation” shall be substituted.

[F. No. Estt.01/2016-17/0111/NMCG-Vol-III]
RAJIV KISHORE, Executive Director (Admin.)

Note : The Principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide notification number S.O. 3187 (E), dated the 7th October, 2016 and last
amended vide notification number S.0. 1793(E), dated the 21st May, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. MANQJ  Digitallysigned

by MANOJ
KUMAR  KUMARVERMA

Date: 2019.09.02
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[T, ©. TAT. 01/2016-17/011 1 /TTUREISH-GS-111]
TSt forem, shRieRT frawTen (Sremer)
MINISTRY OF JAL SHAKTI

(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
CORRIGENDUM
New Delhi, the 14th September, 2019

S.0. 3287(E).—In the notification of the Government of India, in the Ministry of Jal Shakti (Department of
Water Resources, River Development and Ganga Rejuvenation), number S.O. 3163(E) dated the nd September, 2019,
published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii), at page 4, after line 28, insert

| “(da) ‘ Union Minister for Agriculture and Farmers Welfare -Member, ex-officio;”.

[F. No. Estt. 01/2016-17/0111/NMCG-Vol-III]
RAIJIV KISHORE, Executive Director (Admn.)
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1. Approved by the authority in its 174th board meeting held on 25-08-2011.
2. NOC issued by the state government vide its letter no. 1640 / 77- 4-11-40N / 11 dated. 29-09-2011.
3. Notified in the newspapers for public information on 08-10-2011.

Note: -
1-Area of village abadi is indicative only. Its extents shall be determined on the basis of actual field survey and revenue records.
2- Boundary of Notified Area is Tentative. It shell be determined on the basis of revenue records.
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O.A. 906/2024 _ Varsha Agarwal & Ors. vs Union of India _ NGT, New Delhi

From Ashwin Raj Jaiswal <ashwin@pslchambers.com>
Date Mon 18/08/2025 21:33
To Kamalsingh.nliu@gmail.com <kamalsingh.nliu@gmail.com>

Cc gaurav.vig@avslegal.in <gaurav.vig@avslegal.in>; legalclawsindia@gmaiil.com <legalclawsindia@gmaiil.com>;
secy-moef@nic.in <secy-moef@nic.in>; ronoida@uppcb.com <ronoida@uppcb.com>; pccf-up@noc.in <pccf-
up@noc.in>; jaypeeinfratech.investor@jilindia.in <jaypeeinfratech.investor@jilindia.in>; sho-
sector126.gb@up.gov.in <sho-sector126.gb@up.gov.in>

0 1 attachment (24 MB)
Reply Affidavit _ I.A. 678 OF 2024 on behalf of Noida.pdf;

Sir,

Under instruction of and on behalf of our client NOIDA, we hereby serve you the reply affidavit to the application
bearing No. I.A. No. 687 of 2024 filed by the Applicant in the captioned original application pending before Hon’ble
National Green Tribunal, Principal Bench, New Delhi.

The copy of reply affidavit is attached to this mail for your convenience.
Kindly be advised that the present service may be deemed as an advance service of the reply affidavit.

Best Regards,

Ashvin Raj Jaiswal

Associate

=) Advocates

"|: 5 "lE & Solicitors

Direct: £91 11 4999 1260 | Board: +91 11 4999 1250 | Mobile: +91 8299 595 472
Office: A-220, Defence Colony, New Delhi, India — 110 024

Email: ashwin@pslchambers.com | My LinkedIn
Website: www.pslchambers.com_|_About PSL. | PSL LinkedIn

Legal 500 — Winner — Dispute Resolution — Arbitration Firm of the Year [2024]; Tier 1 in Dispute Resolution:
Arbitration [2024, 2023, 2022, 2021, 2020]

Benchmark Litigation — Ranked in International Arbitration, Construction, Commercial and Transactions,
Insolvency and Government and Regulatory [2024, 2022, 2021, 2020, 2019, 2018];

AsialLaw — Recommended Firm in Dispute Resolution, Insolvency and Bankruptcy and Construction [2023, 2022,
2021, 2020]

India Business Law Journal — Winner — Indian Law Firm Awards in Arbitration and ADR [2022]

IFLR1000 — Notable Firm in Insolvency & Bankruptcy [2022, 2021]

Asia Legal Business — Ranked as Arbitration Law Firm of the Year and Dispute Resolution Boutique Law Firm of
the Year [2024];

Expert Guides, Asia Pacific - Arbitration Expert [2020, 2021]

Forbes India — Tier 1 Tier in Arbitration & Insolvency [2021]

Strictly Confidential - Attorney-Client Privileged Communication

https://outlook.office365.com/mail/inbox/id/AAQKADNIMDQ10Tk3LTE3NzMtNDg2My1iNmlyLThkM2M5ZTc1YzhiNQAQAEDbtk%2BxUL99Esm%2BY0J... 12


tel:+911149991260
tel:+911149991250
tel:+918299595472
mailto:ashwin@pslchambers.com
https://www.linkedin.com/feed/
http://www.pslchambers.com/
https://www.pslchambers.com/about-us/
https://www.pslchambers.com/about-us/
https://www.linkedin.com/company/psl-advocates-solicitors/mycompany/?viewAsMember=true

	INDEX
	REPLY AFFIDAVIT ON BEHALF OF NEW OKHLA INDUSTRIALDEVELOPMENT AUTHORITY ('NOIDA') TO I.A NO. 687 OF2024 FILED BY APPLICANTS.
	A□ nexuce R-1 A COPY OF NOTIFICATION DATED 19.08.2015 OF MINISTRY

OF ENVIRONMENT AND FOREST, AND CLIMATE CHANGE.__________
	Annexuce R-2 A COPY OF GOOGLE MAP IMAGE SHOWING THE DISTANCE

BETWEEN THE BOUNDARY OF THE TOWNSHIP AND

OKHLA BIRD SANCTUARY._____________
	Annexure R-3 A COPY OF THE RIVER GANGA (REJUVENATION,

PROTECTION AND MANAGEMENT) AUTHORITIES ORDER,

2016._____________
	Aaaexuce B-4(C0ll~)  A COPY OF NOIDA MASTER PLAN 2031 ._____________
	PROOF OF SERVICE.-_____________

